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LEGISLATIVE ASSEMBLY

Wednesday, 26th February, 1941.

The Assembly met in the Assembly Chamber of the Council Housas
at Eleven of the Clock, Mr. President (The Honourable S8ir Abdur
Rahim) in the Chair.

STARRED QUESTIONS AND ANSWERS.

(@) ORAL ANSWERS

OFFICERS IN THE PURCHASING DEPARTMENT OoF THE INDIAN STORES
DEPARTMENT.

160. *Mr. Muhammad Nauman (on behalf of Dr. Sir Ziauddin Ahmad) :
(a) Will the Honourable the Law Member please state how many officers
there are at present in the purchasing department of the Indian Stores
Department and how many of them are Muslims?

(b) How many appointments were made since 1934?

(¢) Were the appointments made according to the resolution of the
Government of India, 1984, which fixed 25 per cent. of the places for
Mussalmans?

(d) In case Government did not observe the ratio of 25 per cent., will
" the Honourable Member be pleased to state the reasons for not observing
the instructions of the Home Department of the Government of India?

The Honourable Sir Muhammad Zafrullah Khan: (a) 35, of whom six
are Muslims.

(b) 26.

(c) The orders regarding the reservation of posts for minority com-
munities as laid down in the Home Department Resolution of 4th July,
1934, were not extended to technical gazetted posts in the Indian Stores
Department till 24th August, 1938.  Since then 24 appointments were made
of which six went to Muslims.

(d) Does not arise.

TRADE IN RICE AND SUGAR BETWEEN INDIA AND CEYLON.

161. *Mr. Muhammad Nauman (on behalf of Dr. Sir Ziauddin Ahmad) :
(a) Will the Honourable the Commerce Member be pleased to lay on the
table a full statement showing the condition of trade in rice snd sugar
between India and Ceylon?

(b) Is it not a fact that this trade is being seriously hampered by the
action taken by the Ceylonese Government in forcing the rice traders to keep
in deposit six months’ stock at, their own expense? What action, if any,
have Government taken to safeguard the interests of the Indian traders?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: (a) I lay
on the table a statement showing exports of rice from India to Ceylon dur-
ing nine months April to December, 1940, and during the corresponding

(669)
A



670 LEGISLATIVE ASSEMBLY [26Te Fes. 1941

periods of 1939 and 1938. Exports of sugar from India to Ceylon are
not permissible under the International Sugar Agreement, 1937,

(b) No. The Ceylon Government have enacted the Essential Cothmodi-
ties Reserves Ordinance, an emergency mensure, under which every im-
porter is required to maintain a reserve stock of rice at about ten per cent.
of the quantity cleared by him during the previous year. The Govern-
ment of India are not aware that the rice trade is being seriously hampered
nor do they consider it necessary to take any action.

Statement showing exports of rice (not in the Ausk) from India to Ceylon .

Nino months April to December.

. 1038 1938 1040
Quantity (Tons) . . 75,048 62,83 75,569
Value (Rs.) . . . 82,701,000 75,81,000  97,31,000

Mr. Muhammad Nauman: May | know, Sir, if the Giovernment of India
have made any protest against the Emergency Act which the Ceylon Gov-
ernment have pussed, and are the Government of Indin prepared to make
inquiries to what difficulties the rice merchants huve been put by that
measure ?

The Honourable Diwan Bahadur Sir A, Ramaswami Mudaliar: Govern-
ment have not made any protest, because they have not received any protest
from the Indian merchants in Ceylon.

Mr. Muhammad Nauman: ‘anv not the Government of .India received
any protest from merchantg in India? :

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: Tha
merchants concerned are those who have stocks in Ceylon, and T understood
that they have agreed to this, and that there is no complaint with reference
to this particular emergency Ordinance.

GovERNMENT BookLET No.4 ox INpiax HipEs aAND SEINS..

162. *Mr. Mohammad Nauman (on behalf of Dr. Sir Ziauddin Ahmad) :
(a) Will the Honourable the Commerce Member please state whether
‘Government have seen Booklet No. 4 of the Indian Hides and Skins pub-
lished at the instance of the Government of Indin?

(b) What is the intention of Government in the publication of such a
pamphlet?

(¢) Why and for whose benefit are Government advising foreign pur-
chasers to specify the standard ‘Agmark grades in their contracts’?

(d) Is it intended to kill the trade in hides of the animals which die
@ natural death? If so, why?

(e) What is the percentage of hides obtained from animals which die
natural death to the total supply of hides? '

(f) Is it not a fact that all the buyers and shippers all over the world
and persons engaged in the industry understand the international trade
mark known as ‘Hamburg classification’? :

(g) What is the advantage in replacing the international classification
by the new classification? Ts it not a fact that in the internationsl classi-

foation there are eighteen standards, but in the proposed classification b
Government thers are only three? i propose l d
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(h) Is it not & fact that Government put the stamp of their classification
only in case of animals killed in a few slaughter houses?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: (a) Yes.

(b) The pamphlet was produced at the instunce of the Government of
India in the hope thut it may be of use to the public both in Indin and
abroad.

(c) The remarks in the pamphlet should not be interpreted as those of
the Governmnent and Government have not offered the advice attributed to
them.

(d) The answer to the first part of the question is in the negative; the
answer to the second part does not, therefore, arise,

(e) Government have no information,

(f), (g) and (h). I have asked for information on these points. T may
add that since the Honourable Member brought to my -notice some of the
statements in the pamphlet, I amn having the whole question examined
and I hope in consultation with the representatives of the industry to issue
a statement on the subject with particular reference to the remarks and re-
commendations contained in the pasmphlet.

MEASURES FOR PREVENTION OF UNREMUNERATIVE PRICES oF COTTON.

163. *Mr. Govind V. Deshmukh: (a) Will the Honourable the Comxmeroe
Member please state if his attention has heen drawn to the resolution passed
by the Central Cotton Committee at its 43rd meeting held on 17th January,
1941, at Bombay and published in the Times of India of the 20th January,
1941, at page 7 under the heading ‘‘consumption of Indian cotton, Central
Committee's Expansion plan'’, viewing with increased concern the low
prices of Indian cotton, especially short staple cotton, mainly as the result
of the loss of foreign markets in BEurope and unsettled conditions in the
Far East and recommending measures to the Government of India for the
solution of the problem, and if Government have considered the measures
recommended by it and stated below : - :

(i) directions to the Department of Supply and the Indian Stores
Department that except in such cases where it was absolutely
essential to ask for cloth requiring -the use of long -staple im-
ported cotton, specifications for their requirements should be
so framed as to encourage the use of Indian cotton;

(ii) representations to all Colonial and Empire Governments to ensure
_the admission of India's cotton gnods to those countries on the
same terms and conditions as were accorded to British cotton
goods; a ’

(iii) the adoption of suitable measures for restri.ung the import of

: cotton goods and artificial silk yarn and piece-goods into India;

(iv) the establishment by Government of a central export arganisation

with suitable arrangements for the inspection of goods befora
export;

{v) the deputation of a trade delegation to other countries for carryiry
on propaganda and ring the possibilities of introducine
Indian' cotton manufactures; '

ald
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(vi) more adequate facilities, subject to the exigencies of the war
demands on shipping, for the export of Indian cotton, special
preference being given to short staple cotton;

(vii) that foreign cotton should not be purchased by Government for
sale in India; and

(viii) financial assistance should be afforded to mills and the trade by
Government for the warehousing or stocking of more than their
normal holdings of short staple cotton? -

(b) Have Government decided to give effect to all or any of these
recommended measures? If so, which and to what extent? If not,
why not?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: (a) and
(b). Yes. The recommmendations are under examination, and no decisior
has been taken yet.

Mr. Govind V. Deshmukh: s there any likelihood of its being consi-
dered earlier? Can the Honourable Member say when these suggestions:
which are embodied in the Resolution will be carried out? Will there be
any conference summoned for considering all the recommendations?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: The re-
commendations are under consideration. Whether it will necessitate the
calling of a conference or not will depend upon the consideration that these
recommendations receive. 1 can assure the HHonourable Member that
these recommendations are under examination by varions Departments.

Mr. Govind V. Deshmukh: May I know, Sir, how much time is likely
to be taken in this matter, because the agriculturists, during the time that
you are going to take, may subsist or disappear. One does not know how
much time the Government of India will take over this matter.

. The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: T can
only say that the position of the agriculturist is very much before us.

EXPENDITURE ON THE EAsTERN GROUP CONFERENOCE.

f164. *Mr. Akhil Chandra Datta: Will the Honourable the Leader of
the House state:

(a) the total expenses incurred on account of convening the Easternr
Group Conference in this country; and

(b) whether India paid the whole amount; if not, what India’s
share of the expenses was?

The Honourable Sir Muhammad Zafrullah Xhan: (a) and (b). The total
expenditure from Central Indian Revenues on the Eastern Group Conference
was approximately Rs. 2,15,000 but this does not include such items a8
the travelling expenses to India of delegates from overseas or their salaries
and sllowances. I have no information about these items and so cannot
say what share of the whole expenditure on the Conference the cost to
Central Indian Revenues represents.

tAnswer to this question laid on the table, the questiomer being absent.
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EasTErN Grour SvppLy CoUNcIL.

1165. *Mr. Akhil Ohandra Dattat (a) Will the Honourable the Leader
of the House please stute the functions of the Eastern Group Supply
Council which has recently been constituted?

(b) Who will give effect to the decisions of this Council?

(c) Are the decisions of the Council mandatory on the Government of
India? :

(d) Will this Assembly be given an opportunity to discuss the decisions
of the Council which may have to be carried out by the Government?

The Honourable Sir Muhammad Zafrullah Khan: (a) The functions of
the Eastern Group Supply Council will, broadly speaking, be to receive
demands for supplies from overseas Forces and the Governments of the
Eastern Group countries, and to arrange to have them met, if possible
within the Fastern Group.

(b) The Council will work through the Governments of the various
countries concerned.

(c) and (d). No.

APPOINTMENT OF GOVERNMENT EPIGRAPHIST AS OFFICIATING DEPUTY
DIREOTOR GENERAL OF ARCHAEOLOGY.

166. *8ir Syed Raza Ali: (a) Wiil the Secretary for Education, Health
and Lands please state whether it is a fact that an officer who is holding
substantively the post of Government Epigraphist in the Archsological
Department has now been appointed as officiating Deputy Director General
of Archeology?

(b) Is it a fact that previously officers holding technical appointments
such as Epigraphist, Archmological Chemist and Assistant Engineer, had
never been appointed to administrative posts, namely, Deputy Director
General or Director General of Archweology?

(c) Is it a fact that Sir Leonard Woolley in his report generally con-
demned the policy of the Department in appointing men to posts for which
their previous experience has not fitted them? Is it a fact that the present
incumbent of the post of Deputy Director General had only a few months
experience of the routine work of the office of the Director- General? Has
that officer any experience of excavation, conservation and, if so, what?
If he has no such experience, how do Government justify the appointment
of the present officer to the post?

(d) Is it a fact that lately the officer holding the post of Archeological
Chemist was refused promotion to the post of Deputy Director General on
the ground that he was hoiding a non-administrative post? Is it a fact
that the lust holder of the post af Government Epigraphist was pot
appointed to this post for the same reason in spite of his seniority?

(e) What was the special justification for making this appointment,
when an experienced Muslim SBuperintendent was available?

(f) Has the appointment been made merely as a temporary measurs?
If so do Government propose to consider the fitness for promntion to this
post of the Muslim Superintendent before taking final action?

Mr. J. D. Tyson: (a) Yes.
+Answar to this question laid on the table, the questioner being absent.
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(b) Yes, but only because suitably qualified officers of the requisite
seniority were available on the general archeological side.

(¢} The reply to the first part is in the negative. 1ln regard to the
second und third parts, the present incumbent of the post of Deputy
Director General received training for about four months in the Director
General of Archeology's office in the various branches of work of the
Arch®ological Department. He has no practical experience of excavation
or conservation but is a distinguished scholar and, as such, capable of
dealing with the liternry work which is an important part of the activities
of the hendquarters staff of the Director General of Archmology. Of the
men possessing requisite seniority available in the Department, he appear-
ed to be the most suitable to be given a trial for the post.-

(d) The answer to the first part of the question is in the negative. The
Archeological Chemist submitted a representation in 1931 against his non-
selection for the post of Deputy Director General, which was rejected on
the ground that the Goyernment of India had selected the officer who, in
their opinion, was best qualified for the post. In regard to the second
purt, the previous holder of the post of Government Epigraphist was not
appointed to the post of Deputy Director General as other officers who
were considered better fitted for the appointment were available.

(e) Attention is invited to the reply given to the last part of part (c).

(f) The appointment has been made provisionally, pending a final deci-
sion on certain proposals for reorganising the Department made by S8ir
Leonard Woolley. Government hope that amongst the Muslim Superin-
tendents now serving in the Department one will qualify in due course for
the post of Deputy Director General of Archeology.

Sir Syed Raza Ali: Sir, with regard to part (¢) of the question, do
Government consider that four months’ training is good enough to shape
a specialist into a good all round administrative officer?

Mr. J. D. Tyson: This officer was regarded as on the whole the most
suitable for trial for the post, and he was given four months’ training
during which he shaped remarkably well.

Dr. P. N. Banerjea: Is not epigraphy a very important and esséntial
part of archeology? :

Mr. J. D. Tyson: Yes, Sir, we regurd epigraphy as a very important part.

Qazi Muhammad Ahmad Kazmi: Have Government considered the ad-
visability of giving training for about four months in future, whenever a post
happens to be vacant, to persons with technical knowledge after they- are
appointed to this post, and that persons who have satisfactorily worked in
the technical departments are not depfived of the opportunity of holding
this post only because they belong to the technical department ?

Mr. J. D. Tyson: [ don’t quite follow the Honourable Member's ques-
tion, but as far ax 1 can see, the procedure he has suggested is the procedure
that was adopted in this case?

Qazi Muhammad Ahmad Kazmi: It is only for this particular case
that the Government thought of adopting this particular procedure, and
that in all previous cases persons with technical knowledge were debarred
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twice? 18 it going to be the permanent policy of Government that in

future they will always give an opportunity to persons with technical know-

ledge to have this four months’ training before or after they are appointed

gnd n}(:t debar themn merely because they happen to belong to the techniecal
ranch?

Mr. J. D. Tyson: No, Sir, the cluims of all the officers are considered,
and in both the cuses referred to in part (d) of the question, the claims of
the rather specialised officers therein referred to were considered; I mean
the archieological chemist and the Government epigraphist,—their claims-
were considered along with the claims of the Circle Superintendent.

Sir S8yed Raza Ali: Cun the Honourable Member cite a case in which
an officer with technical experience was appointed to one of the important
adniinistrative posts,~—for instance, the post of the Director General ¢
Archeology or that of the Deputy Director General of Archeology? Was
there any case like that in the past?

Mr. J. D. Tyson: I must ask for notice.

Sir Syed Raza Ali: With reference to the reply given by my Honoura-
ble friend to the first portion of part (¢) of my question, may I ask whether
the Government’s attention has been drawn to the following observations
maude in para. 4 by Sir Leonard Woolley? It is a quotation:

“I have therefore recommended i differentiation of functions inside the Del:;lrt-
ment whereby members of the staff will specialise in one or other of the kinds of
woyk with which the Department iz concerned. In this way (this is imgﬂdﬂ) better

given more

use can be made of the special abilities of such a man and he will
time in which to develop thbse abilities."

This is a very clear plea for specialisation.

Mr. J. D. Tyson: Yes, I have read the report to which the Honourable
Member draws attention. ' T might in turn draw his attention to paragraph
83 of the report which sets out more fully what Sir Leonard Woolley had
in mind.

Sir Syed Raza Ali: Am T to understand that this Epigraphist was
appointed as Deputy Director General, because he was considered more
efficient or proficient?

Mr. J. D. Tyson: Yes. It was thought that he would make a better
Deputy Director General than other officers availuble for the time being.
But he was first given four months training, he was put on special duty for
that period, during which his work was closely observed, before he was put
into the position of Deputy Director General.

Sir Syed Raza Ali: May T take it that that man, before he was given
four months training, had already been earmarked for promotion as Deputy
Dircetor General, and that is the reason why he was trained for fouf months?

Mr. Pregident (Thé Honourable Sir Abdur Rahim): That is not a
question. ’

i
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Qazi Mohammad Ahmad Kazmi: May I know if Government are pre-
pared to give those gentlemen who had been barred from promotion to this
particular office on account of being in the techuical department, a similar
training?

Mr. J. D. Tyson: Nobody is debarred merely because he is a specialist.
We have always recognised that no hurd and fast rule can be laid down
especially in a limited cadre such as we have at present.

Qaxi Mohammad Ahmad Kazmi: May I know, if no hard and fast rule
can be laid down, what is the reason . . . . .

A

Mr. Preaident (The Honourable Sir Abdur Rahim): 'I;he Honourable
Member is arguing.  Next question.

DrseEGARD OF THE CLATMS OF THE SENTORMOST MUSLIM ASSISTANT IN THE
OrrioE OF THE DIRECTOR GENEBAL OF ARCHAEOLOGY FOR THE Orriom

SUPERINTENDENT'S PosT.

167. *8ir Syed Raza Ali: (a) Will the Secretary for Eduecation,
Health and Lands please state how many times the seniormost Assistant
of the office of the Director General of Archmology, who is a Muslim,
officiated as Office Superintendent before the present non-Muslim incum-
bent was appointed to that post permanently?

(b) What was the date of the order stopping the Muslim Assistant at
the efficiency bar, the date of the withdrawal or cancellation of that order
restoring his increments retrospectively and the date of the order by
which the non-Muslim incumbent was permanently appointed to the post
of Office Superintendent ? .

Mr. J. D. Tyson: (a) On five occasions for an aggregate period of five
months and 26 days. a

(b) 20th December, 1939, 15th February, 1940, and 14th November,
1989.

8ir Syed Raza Ali: Does the Honourable Member realise that the dates
given show that the Muslim assistant’s promotion was stopped to enable
the gon-Muslim assistant to be appointed, and then the former order was
revoked ?

Mr. J. D. Tyson: No. I repudiate the suggestion altogether. The
suggestion seems to be based on the idea that the Muslim was the senior-
most assistant.  In fact, though he is now the most senior nssistunt in the
office, he was not the most senior assistant at the time the promotion was
made. Moreover, the order stopping him at the efficiency bar was original-
ly passed on the 27th August, 1938. But owing to the proper procedure
not having been followed, Government returned the case to the Director
‘General, Archmology, to re-examine the case, to go through the proper
procedure, and that is why the final order stopping the Muslim officer ab
the efficiency bar was passed on the 20th December, 1989.

Sir Syed Raza Ali: Can the Honourable gentlemam state whether this
Muslim assistant appealed to Government against this order, and whether
‘the appeal was in the ordinary course sent to the Public Service Commis-
mion under the classifieation rules? '
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Mr. J. D, Tyson: Hec appeuled aguinst the first order of the 27th August,
1938, and, on that, the case was sent back to the Director General of
Archzology to follow the correct procedure. 1 cannot say off-hand whether
he appealed agninst the order of the 20th December, 1939.

Sir Syed Raza Ali: Was the appeal against the first order submitted by
the Department of Education, Health and Lﬂ.lldb to the Public Service

Conimission?

Mr. J. D. Tyson: No. We ourselves allowed it on a matter of pro-
.cedure. We sent it back for re-hearing, if I may so put it.

8ir Syed Raza Ali: As regards the second order, did he appesl against
the second order, and is it not a fact that the second appeal was w1thheld

by the Director General?

Mr. J. D. 'ryaon: T think it was, but I do not know what the subse-
quent history is.

Sir S8yed Raza Ali: Was there any justification for withholding such an
appeal and not forwarding it to the Education, Health and Lands Depart

ment?

"Mr. J. D. Tyson: It was withheld under the rules.
‘Sir Syed Rasa Ali: Can the Honourable Member cite the rule?
‘Mr. J. D. Tyson: I shall have to ask for notice.

JAPPOINTMENT OF A BRAEMIN AS PHOTOGRAPHER-DRAFTSMAN IN THE OFFICE
oF THE DIRECTOR (GENERAL OF ARCHAEOLOGY.

168. *Sir Syed Rasa Ali: (a) Will the Education Secretary please
state if it is a fact that the permanent photo-printer of the Director General
of Arch®ology (8 Hindu) retired some time in 1940 and that in his place
-a Muslim who had officiated as photo-printer several times was temporarily
.appointed ?

(b) Is it a fact that this post of photo-printer has been converted into
that of Photographer-Draftsman, for which applications were invited and
that, without interviewing any of the.applicants, a Brahmin was appointed
though he is not a qualified drafteman?

(e) Did any Muslim retrenched photographer who also possessed expe-
rience of aerial photography in the last Great War also apply for the post?

(d) Will the Secretary be pleased to state the facts of the case in full,
g also the circumstances in  which the aforesaid Brahmin came to be

.appointed ?

‘Mr. J. D. Tyson: (a) Yes. A Muslim peon, who had previously offi-
«<iated in short vacancies, was appointed to officiate pending the selection
of .a permanent incumbent,.

(b) The answer to the first part of the question is in the affirmative.
In regard to the second part, it is a fact that candidates who applied were
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not interviewed and that a Broahmin was appointed. The individusl in:

question has undergone training in surveying and drawing at the College-
of Engineering, Poona.

(¢) A Muslim who was retrenched from the post of photoerapher in 1982"

and who stated that he had been on active service in the Great War was:
among the applicants.

(d) The post of Photo-printer in the office of the Director General of
Archmology was aboiished in October, 1940, and in its place a post of
Draftsman-Photographer was created. The object of the change was to
provide assistance to the Draftsman-Surveyor as well as to the Head
Photographer. = The Photo-printer was an assistant to the latter only.
I may add that Government are not satisfied with the procedure in this

case and the selection of a candidate to fill the appointment will be-
' reviewed.

Sir Syed Raza Ali: Will the Honourable Member state what are the-
qualifications of the Brahmin candidate who has actually been appointed to

the post? I do not want to flog a dead horse, but I would like to know
what that candidate’s qualifications were. ’

Mr. J. D. Tyson: He is a professional photographer,—he has won
awards for photograpky,—and has undergone a course in draftsmanship,—I
forget where he has undergone it, but he has undergone a course.

Sir Syed Raza Ali: Is it not a fact that he does not hold any certificate-
or diploma from any Government recognised institution?

Mr. J. D, Tyson: He has not obtained a diploma

Sir Syed Raza Ali: . . . . or certificate or any traiming in any Goverd.-
ment recognised institution?

Qasi Mohammad Ahmad Kazmi: He is in the profession for a long time.

Mr. J. D. Tyson: T do not know whether it was a Government institu-
tion or not in which he studied draftsmanship, but I think it waa at Poona.

Sir 8yed Raza Ali: Not a Government institution?
Mr, J. D. Tyson: I do not know.

Sir Syed Raza Ali: With regard to the interesting answer given by my
Honourable friend to part (b) of my question, may 1 know what action
Government propose to take with reference to an advertisement being put
in newspapers. candidates applving for the post, and yet without those
candidates being interviewed the appointment being made by the Head
of the Department. This is a grave irregularity. May I know what
action Government propose to take on this question against the man who
was responsible for this grave irregularity?

Mr, J. D. Tyson: I do not admit it is a grave irregularity.
Sir Byed Raza Al: T ghall corréct myself—irregulurity.
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Mr. J. D. Tyson: I do not think that there was any irregularity. There
was nothing in the udvertisement that said that candidates shall be called
for interview. I have already admitted that we are not satisfied that it is -
a fair thing {o appoint a man without interview, and that is why we have -
reopened the matter. i

Sir 8yed Raza Ali: May I put one more question? This will be my-
last question. May I ask what led to this irregularity? What induced
the officer concerned not to interview the candidates?

Mr, J. D. Tyson: He wanted a man in a great hurry.

8ir Syed Raza Ali: The Brahmin cundidate?

Mr. J. D. Tyson: The man. The candidate chosen had already
worked—in a higher post actually—in the office, and so his capacity wus

known.

Mr. Lalchand Navalral: May T know if the Honourable Member has

any one in view in his place? TIs he &4 Muslim?
Mr, J. D. Tyson: I do not fiil this vacancy af all.

Maulvi Muhammad Abdul Ghani: May I know from the Honourable
Member whether this is a Department where a Brahmin candidate can
be given preference?

Mr, President (The Honourable Sir Abdur Iinhiﬁl‘}: Next question.

COMPLAINTS ABOUT THE TREATMENT oF PATIENTS IN THE JRWIN HosPITAL, .
New Dzrn1.

1169. *Eunwar Hajee Ismaiel Ali Khan: (a) Will the Education Sec-
retary please state whether he is aware that the general public of Delhi is -
not satisfied with the staff of Irwin Hospital. New Delhi?

(b) Is it also a fact that a committee consisting of Lieutenant-Colonel
J. B. Hance, I.M.S., and Mr. Nawab Singh, I.C.S., Sessions Judge,
Delhi, was recently appointed to enquire into the case of death of Naima
Begam, daughter of Mr. Sirajuddin Ahmad of Delhi, caused by the negli-
gence of the doctors at the Irwin Hospital?

(c) If the answer to part (b) be in the affirmative, will he please lay a-
copy of the report of the Commiitee on the table?

(d) What action have Government taken on the recommendation of the -
Committee against doctors? If none, why not?

Mr, J. D. Tyson: (a) Government are not awure that the general
public of Delhi are not satisfied with the staff of the Irwin Hospital.

(b) A committee constituted as stated was recentlv appointed to:
enquire into the circumstances attending the death of Naima Begum
and her treatment in the Irwin Hospital.

(¢) and (d). The report of the committee is under consideration.

tAnswer to this question laid on the table, the questioner beir.lg absent,
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IxDiAN EMPLOYEES OF THE SUPPLY DEPARTMENT GETTING A RAPID PROMOTION.

170. *Sardar Sant Singh: Will the Honourable the Leader of the
House please quote any instance of an Indian employee of the Supply
Department who received as rapid a promotion as Mr. Teal did, as was

~disclosed in his unswer to question No. 24 on the 12th February, 19417?

The Honourable Sir Muhammad Zafrullah Khan: The attention of the
Honourable Member is invited to the statement placed on the table of
the House with reference to Sir Ziauddin Ahmad's question No. 10
answered on the 17th February, 1941. The stalement shows the present
and the previous emoluments of all the officers employed in the Depart-
ment of Supply and the Contracts Directorate. 1 may also add that I
have no recollection that 1 made any such statement as'js attributed to
me in the Honourable Member's question.

aardar Sant Singh: Will the Honourable Member kindly refer to his

reply to my supplementury question on this subject? He said he wanted
notice of this question.

The Honourable Sir Muhammad Zafrullah Khan: This questiod implies
‘that I had stated that Indians had also received as rapid promotion.

Sardar Sant Singh: 1 was referring to my supplemertary question to
which the Honourable Member replied that he wants notice of that ques-
tion. 1 gave the notice and 1 want to find out if there is any case of
an Indian getting as rapid a promotion as Mr. Teal did.

The Honourable Sir Muhammad Zatrullah Khan: If the Honourable
Member's question has not the implication which I have repudiated, I
have no objection to the matter being put in this way. I have now given
complete information with regard to everybody in the Supply Depart-
ment aud the Contracts Directorate.

Sardar Sant Singh: If the Honouruble Member can look into that long
‘list and . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member can read it and draw his own inference.

GOVERNMENT SUBSIDY TO SHIPPING COMPANIES.

171. *Mr. Muhammad Nauman (on behalf of Dr. 8ir Ziauddin Ahmad) :
Will the Education Secretary be pleased to state the amount of subsidy paid
by Government to shipping companies? To whom was such subsidy paid;
and why ?

Mr. J. D. Tyson: To permit of the provision of reasonable facilities
for the performance of the Haj pilgrimage and to render possible the
limitation of steamer fares to rates in the neighbourhood of pre-war rates,
it was decided, in consultation with His Majesty's Government in London,
to accept a liability, to be shared with His Mnjesty's Government, for
certain items of expenditure directly attributable to the war, such as the
cost of equipping pilgrim ships against air attack, of war risk insurance
and of abnormal delays due to war conditions. No subsidy has actually
.been paid so tar, as no claim has been presented.
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NON-FILLING OF OERTAIN AMALGAMATED PosTs OF BINDEES IN TEE:
GovERNMENT OF INDIA PrEss, NEw DELHI.

172. *Mr. H. A. Sathar H. Essak Sait (on behalf of Nawab Siddique Ali
Khan): Will the Honourable Member for Labour please state:

(a) whether it is not a fact that a few years ago 19 posts in the
Bindery Branch of the Government of India Press, New
Delhi, were transferred from piece to fixed pay basis on
different rates of pay;

(b) whether it is not also a fact that these posts were earmarked only
for new hands, debarring the old ones totally from being
appointed to any of them;

(¢) whether it is not a fact that the old Binders of the said Press
represented the above matter to the Controller of Printing and
Stationery many a time and as a result of these petitions,
Government passed orders to amalgamate the 19 posts, form-
ing a uniform cadre and affording the benefit to the old and
new hands alike;

(d) whether it is not a fact that before the amalgamatjon of the 19
posts, four posts, carrying different retes of pay (Rs. 40 to .
50), were kept in abeyance, each of them to be filled biennially
till 1946 ; if so, why;

(e) whether Government intend to consider now the question of not
applying the same principle to the case of old binders and £l
the four posts immediately;

(f) whether there is any parallel procedure of filling certain posts,
sanctioned or amalgamated, in any other office, within certain
years and not immediately; and

(g) if this procedure is not followed in any other office, what is the -
justification for doing so in the case of the low paid binders of -
the Government of India Press, New Delhi, and if they are
prepared to fill the four amalgamated posts immediately as they
do in other offices; if not, why not?

The Homourable Diwan Bahadur Sir A. Ramaswami Mudaliar: (a):
Yes, Sir.

b) When these posts were created they were earmarked for those -
hands who previously held the piece rate posts.

(c) Yes. Representations were received on two occasions by the
Controller of Printing and Stationery who finally agreed to the fusion of
the posts in question with other similar posts in the bindery.

(d) Four posts on rates of pay between Rs. 40—850 were held in
abeyance on that date, though four ports on Rs. 85 were in existence in
lieu of them. The pay of these posts will be increased biennially (in 1942,
1944, 1948) till they reach the sanctioned rates of one on Rs. 40, two on
Rs. 45, and one on Ra. 50.

(e) No.

(f) I have no information.

(g) The justification was that had all the posts been creatod at the
sanotioned maximum rates earlier, certain binders would have received
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an increase in pay which in the circumstances of the case was unneces-
-sarily large. .

Mr. Muhammad Azhar Ali: Have Government got special procedure
“for higher und lower paid staff? Why was tlris procedure adopted specmlly
in the case of the low paid staff?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: The
Honourable Member is referring to part (g) of the question. 1 said in
reply:

*“The justification was that had all the posts been created at the sanctioned maxi-

mum rates earlier, certain binders would have received an increase in pay which in
the circumstances of the case was unnecessarily large.”

Tf myv Honcurable friend is referring to that, T may state that I shall
have that question re-examined.

.Maulvi Muhammad Abdul Ghani: Arising out of (b), may I know
why ‘the old employees were debarred from being promoted ?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: The
answer to (b) is that when these posts were created they were earmnarked
for those }nndf-z who previously held the piece rute posts.

.Snrr SUBORDINATE TO THE BuULDING INSPECTOR oOF THE DELHI
IMPROVEMENT TRUST WHO HAVE RESIGNED.

173. *Mr. Muhammad Azhar Ali: With reference to the reply to starred
question No, 605 of the 1st April, 1940, will the Education Secretary please
state the number of staff  subordinate to the Building Inspector of the
Delhi ITmprovement Trust who have resigned since 1et April, 19407

Mr. J. D. Tyson: Two members of the staff subordinate to the Build-
ing Inspector of the Delhi Tmprovement Trust have resigned since 1st
April, 1940.

‘CLERICAL AND OTHER APPOINTMENTS IN ALL SECTIONS OF THE DrELar
ImPROVEMENT TRUST.

174. *Mr. Muhammad Azhar Al: (a) Will the Education Secretary
please state the number of clerical and other appointments in each and
every section of the Delhi Improvement Trust who ara at prepent employed ?

(b) How many of ‘these appointments were made since 1st January,
19392

(c) What is the number of Muslims, Hindus, Sikhs and other com-
*numttes in all these appomtments sepnrately‘?

‘Mr. J. D. Tyson: (a) to (¢). A statement giving the information
required by the Honourable Member is laid on the table.

() Lands and General Bection 08
Accounts Bection . . . ' . . 11
Building and Architeotaral Beotion . . . . . . 28

107

(b) 28 appointments have been made since 1at January, 1939,

«(e) Hindus .
Muslims g?
Sikhs 3
Others . 2
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Disamissars ¥eoM THE DErmr ImprovEMENT TRUST SERVICE.

176. *Mr, Muhammad Ashar Ali: (a) Will the Education Secretary
glease state the number of men who have been dismissed from the service
-of the Delhi Improvement Trust since 1st January, 19397

(b) To which community or communities did these men belong?

Mr. J. D. Tyson: (a) Four.
(b) Three were Hindus and one a Muslim.

BusPENDED EMPLOYEES OF THE DELHI IMPROVEMENT TRUST.

176. *Mr. Muhammad Azhar Ali: ‘Will the Education Secretary please
.state, communitywise, the number of the employees of the Delhi Improve-
ment Trust who have been suspended since 1st January, 19397

Mr. J. D. Tyson: Five employees of the Trust have been suspendad
since the lst January, 1939. Of these three were Hindus. one a Muslim
and one a Sikb.

Mr. Lalchand Navalrai: May I know what is the reason for their
suspension

Mr. J. D. Tyson: I should have notice of that.

Mr. Lalchand Navalrai: Is it «n account of the ratio? * What is the
reason 3

Mr. J. D. Tyson: It has nothing to do with the ratio. Threec of them
have been dismissed. They were suspended for offences for which they
have subhsequently been dismissed. One was suspended while certain
charges were framed against him, and he has resigned and his resigna-
tion has bheen acceptad.

Sir Oowasji Jehangir: Were they committing offences according to
the ratio?

(No answer,)

PROMOTIONS MADE IN THE VARIOUS GRADES OF STAFF oF THE DELHI
IMPROVEMENT Tntrgr.
177. *Mr. Mubammad Arhar Ali: Will the Education Secretary please

state, communitywise. the number of promotions in the various grades of

staff of the Nelhi Improvement Trust which have been made since 1st
January, 1939?

Mr. J. D. Tyson: Three promotions were made from the Rs. 40—2}—
00 bo the ‘Rs. 60-—4—120 grade. All ‘the three men promoted were
Hindus.

Mr. President (The Honourable Sir Abdur Rahim): The answers to
questions Nos. 178 to 188 will be laid on ihe table, as they are in excess
of the quota of five. -
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Lacx or ¥oxssary Crvic AMmwrrizs i KarowL Bion, Deran.

178. *Mr. Muhammad Asher AM:- (a) Will the Education Secretary
please state whether it is a fact that most of the streets in Karol Bagh,
Delhi, are not yet lighted?

(b) Is it & fact that several roads and streets in Karol Bagh have no-
name boards? .

(¢) Will the Honourable Member please state the reasom for “having:
put up name boards on roads in Wew Delhi and certhin areas of Old'
Delhi?

(d) Is it a fact that qﬁéstions have been put in the past n this House
enquiring whether necessary amenities of living have been provided for
the extended and old area of Karol Bagh?

(e) Is it a fact that assurances have been given in reply to these ques-
tions that all necessary amenities will sonn be provided? )

(f) Will the Honourable Member please state when the matter of lack
‘of amenities in Karol Bagh was first brought to his or to Government’s:
notice ?

(g) Is the Delbi Municipal Committee respomsible for supply of civic
amenities in Karol Bagh? Was this authority communicated with by
Government for providing necessary amenities in that area? If so, when?

(h) When is the authority concerned expected to comply with the
Government instructions regarding the provision of civic amenities to
-tenants?

Mr. J. D, Tyson: (a) No. The main streets in Karol Bagh have been
‘lpmvided_ with electric lamps; the by-lanes are lit with kerosene oif
ampe; . .

_ (b).Yes. 'The' question ,of naming the streets in this locality is undar
the consideration of the Delhi Municipal Committee.

. (c) Name boards have been put up to assist the public im finding
‘their way. ' "

(d) Yes.

(e) Yes. The assurances given were in respect of the services to be
.provided under the ssheme sanctioned for.exegution by the Delhi Fmprove-
ment Trust. ost of these huye been provided and the remainder will
be completed in the next ﬁmﬁ_qg.! year. , .

. () Precise information is not available but the matter has been the
subject of questiéns in the FMouse at various times during the past ten
years. ' - :

(g) and (h). The Trust scheme known as the Western Extension
_Sghenra,_ ingluded the. provisipn of certain.services in - Kurot Bagh, - and
with the exception of some, sewering which - has still to be completed
thése have now been provided. For the rest the provision of - civic
amenities is a matter for the Municipal Committee, who cannot be
unaware of the position in this respect. No specific instructions_have

been issued 6"them on"the ‘part of Government.

""'o::\m'iar to this question laid on the table, the questioner having exhsustéd bis
q .
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RepUCTION OF RENT 0F (GOVERNMENT QUARTERS AND GRART oF SUMMER
" ALLOWANCE T0 THE MINISTERIAL STAYF OF THE GOVERNMENT OF INDIA. *

+179. *Mr. Muhammad Azhar Ali: (a) Will the Honourable the Labour
Member please state whether, in view of the permanent detention of about
80 per cent. of the Government of India ministerial staff at Delhi, Govern-
ment considered the question of reducing the rent of their quarters? If
80, have they arrived at any decision? If so, what? If not, why not?

(b) Was any representation in this connection made by the said minis-
terial establishment?

(¢) Did the Honourable Member give any assurance in the last Budget
#ession that he would consider sympathetically the question of (i) reducing
the renf of quarters, and (ii) granting summer allowance to the staff?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: (a)
and (b). A representation on the subject from the Imperial Secretariat
Association is under cousideration. The delay is due to the necessity
of consulting other Departments concerned.

(e) No.
APPOINTMENTS IN THE SUPPLY DEPARTMENT, INDIAN STORES DEPARTMENT
AND OFFICE OF THE DIRECTOR OF CONTRACTS.

1180. *Mr. Muhammad Azhar Ali: Will the Honourable the Law Mem-
ber please state the number of appointments in various grades, clerical and
officers, in the Bupply Department, Indian Stores Department, and Office
of the Director of Contracts, made since 1st May, 19407 How many of
these were Hindus, Muslims, Sikhs, and other communities?

The Honourable Sir Muhammad Zafrullah Khan: I place on the table
a statement giving the necessary information.

Statement showing the number o.g intments (new recruitment) in various grades
clerical and ?ceﬂ, in the y Department, Indian Stores Department and
office of the Director of Contracts made since Ist May, 1940, and communities
to which the incumbents belong.

Other

Hindus. Muslims, 8ikhs. Com- Total. Remarks.
munities.
1. Officers.
Supply Department Secit. 2 .2 4 8 Division into
Office of the Director Gene- 8 1 9 18 es is not
ral, Supply. eaaible as the
Office of the Director Gen— 3 1 48 52 majority of
eral, Mnuitions Produc- the appoint-
tton. ments are nos
divided into
Indian Stores Deptt.— any regular
Class ITI . . . 5 1 . e ] grades or
Class IV . . . 21 7 1 3 32 classes.
Miscellaneous . . 2 3 . .. 5
* Technical Subordinates : * These poats are
Examiners of Stores . 46 156 3 1 68 non-gazetted.
Bupervisors of Textiles 11 5 1 17
Contracts Directorate—
Captains . . . 1 1 3 5
Lieutenants . . g 1 - 4
2nd Lieutenants . ] 9

tAnswer to this question laid on the table, the questioner having exhausted his

quota.
B
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nmm (new recruitment) in various gr ané

partment, Indian Btoua
rector of Gmfactl mde since 1at May, 1940, and
to which the incumbents belong—oontd.

Other
Hindus. Muslims. Sikhs. Com- Total.
munities.
Other Organisations—
Controllers of SBupplies 1 2 . 2 5
Personal Assistants to 1 2 . 2 5
Controllers of BSup-
plies.
Technical Assistants . 1 . . .. 1
Mioa Inspectorate .- 1 . . 1 2
Total 109 41 4 83 237
II. Clerical Staff.
Secratariat—
Buperintendents 1 . . .. 1
Assistants . 10 1 . . 11
Clerks—1I1 Division 7 . . . 7
Clerks—Routine Divi- 17 3 . 1 21
sion.
Stenographers 4 3 1 1 9
Directorate General, Supply— )
Superintendents . 1 .. . .. 1
Aassistants . . 18 7 . .e 25
Clerks—II Division . 11 8 1 .. 20
Clerks—Routine Divi- 4] 17 5 1 64
sion.
Stenographers 5 3 1 9
Directorate General, Mu-
nitions Production—
Superintendenta . 2 . . 2 4
Personal Assistant to
Director Civil Pro-
duction Commercial 1 . . . 1
Senior Accountants . 2 . . . 2
Technical Assistants . 3 .. . 1 4
Assistants . 14 b 1 7 27
Clerks . 133 44 2 10 189
Stenographers 3 2 1 11 17
Indian Stores Depart-
ment (Office of the Chief
Controller of Stores)—
Buperintendents. . .. .. . 1 1
Assistants . 9 11 2 2 24
Olerks—II leuon 17 10 3 3 33
QOlerks—Routine Divi-
sion er . . a0 34 10 é 110
Btenographers 3 1 . 4 8

oy

Rémarks.
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tatement showing the number o intments (new recruitment) in various 'I‘ﬂ‘“’
olerical and o Jcm, in the wp?o‘ pammnt Indian Btofu De:
office of the Director of Contracts made since Ist May, 1940, and
to whick the incumbents delong—contd

Other
Hindus. Muslims. Bikhs. Com- Total. Remarks.
munities.
Sub Offices of the Indian
Stores Department—
Head Clerks . . 1 . e .. 1
Senior Clerks . . 3 1 .. .. 4
Junior Clerks . . 86 30 2 12 130
‘ Btenographers . . 3 3 .. 1 7
Oontracts
Lower Division A. I. C.
C. Clerks . . 186 69 12 16 283
Btenographers . . 6 . 1 .o 7
Other Organssations.
Oﬂu of the Controllers of
Supplies—
Buperintendents 1 1 2
Head Clerks 2 1 .. 3
Benior Clerks 3 1 1 5
Junior Clerks 5 5 2 12
Btenographers 5 2 7
Mica Inapecﬁorau—
Clerks . 3 .. . .e 3
Total . 666 269 42 85 1,052

AcQUISITION OF LAND FROM Ra1 SamiB KARTIE DAS FOR OPENING UP A LANE
IN NN Broox, KarorL BaeEH, DErrLmI.

T181. *Mr. Muhammad Azhar Ali: With reference to the supplementary
question to starred question No. 566, dated the 28th March, 1940, will
the Education Secretary please state what action was taken in the matter
of acquiring some land from Rai Sahib Kartik Das for opening up a lane
in NN Block, Karol Bagh, Delhi?

Mr, J. D. Tyson: No such action has been taken: the Trust have mnot
so far framed any scheme for dealing with this area.

UNSATISFAOTORY SANITARY CONDITIONS IN KAROL BaGH, DELHI. «

1182. *Mr. Muhammad Aszhar Ali: (a) Will the Education Secretury
please state whether Government are aware that most of the roads, streets
and lanes in Karol Bagh, Delhi, are being used for stabling horses and
cattle and for stocking fuel, etc.?

(b) Are GGovernment aware that on this account the whole area
remaing very dirty? ‘

(c) Is there any municipal staff to look after the sanitation of tha
place and to prevent such state of affairs?

t+Answer to this question laid on the table, the questioner having exhausted his
quota.

B2
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(d) What is the reason for no action being taken to improve the sani-
tary conditions in Karol Bagh?

Mr. J. D. Tyson: (a) Government are not aware of any general com-
plaint’ of this nature. The Municipality state that when auch cases occur
the Mun.icipe:l Committee takes appropriate action.

(b) No.

(c) Yes.

(d) It is understood that the Municipal Cornmittee take action when
necessary.

LACK OF NECESSARY C1vic AMENITIES IN KAROL BaGH, DELHI.

+183. *Mr. Muhammad Azhar Ali: (a) Will the Education Secretary
please state whether Government are aware that sanitation in Karol Bagh,
Delhi, and in the adjoining areas is very unsatisfactory?

(b) Are Government aware that the Municipal Committee takes no
steps to clean up dirty places?

.~ (c) Are Government aware that most of the roads in Karol Bagh are
full of dust and pits?

(d) Are Government aware that most of the roads and streets in Karol
Bagh are not electrically lighted, and are practically dark during the
night ? '

(e) What was the object of the Karol Bagh Extension Scheme?

(f) Are Government aware that the object of having a healthy, model
colony is being frustrated by the Delhi Municipal Committee by their not
taking any action to provide the necessary sanitary and other amenities
in this area? '

(g) For how long has this state of affairs existed?

(h) Are Government prepared to set up an enquiry committee, ocon-
sisting of responsible persons, such as legislators, etc., to look into the
working of the Delhi Municipal Committee and to supersede the Com-
mittee, if necessary? .

Mr. J. D. Tyson: (a), (b) and (c¢) No.

(d) All the main roads in Karol Bagh are provided with electric lamps
and the by-lanes with oil lamps.

(e) and (f). The object of having a healthy suburb to relieve congestion
in' Deihi has been securcd to u large extent. Conditions in the nrea are
markedly better than they were a few years ago.

(g) Does not arise.

(h) The answer given to the previous parts of this question dces not
disclose the necessity of action of the kind suggested by the Honourable
Member.

APPOINTMENTS, PROMOTIONS, ETC., IN THE STA¥F oF THE DELET MUNIOIPAL

. ComMMITTER.

+184. *Mr. Muhammad Azhar Ali: (a) Will the Education .Secretary
please state:

(i) the number of appointments,

nxnsvier to this question laid on the table, the questioner having exhausted his
quota,
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(ii) the number of promotions,
(iii) the number of suspensions, and
(iv) the number of dismissals;

made in the total establishment of the Delhi Municipal Committee since
18t January, 19397 .

(b) Will the Honourable Member pledse state the community to which
each of the persons falling in the four categories, mentioned in part (a)
above belong?

Mr. J. D. Tyson: The necessary information has been called for and
a reply will be furnished when it is received.

GRANT oF CONVEYANCOE ALLOWANCE To MEMSBERS OF THE WORK-CHARGE
EsTABLISHMENT, CENTRAL PuBLIc WORES DEPARTMENT.

$185. *Mr. Muhammad Azhar Ali: (a) Will the Honourable the Labour
Member be pleased to state whether it is not a fact that the work-
charge establishment (Fitters, Jamadars and Wiremen) in the Central
Public Works Department, New Delhi, are- employed on the same
specific work as the regular supervising staff?

(b) Is it not & fact that the members of the supervising staff (Sub-
Divisional Officers and Overseers) in the Central Public Works Depart-
ment are granted conveyance allcwance at Rs. 830 and Rs. 15 per mensem,
respeotively ?

(c) Is it not a fact that the memburs of the work-charge establishment
have to go from one quarter to another and from one square to another
to perform their duty for nine hours daily?

(d) Is it not a fact that the distance travelled by them is 'near]y fifteen
miles a day, i.e., three times more than the supervising staff?

(e) 1s it not & fact that the members of the work-charge establishment
are not granted cycle allowance and if not, why not?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: (a) No.

(b) Presumably the Honourable Member refers to the grant of a
motor cvele allowance of Rs. 50 and Rs. 15 per mensem granted to Sub-
divisional Officers and Overseers, respectively. It may be explained
that the grant of a conveyance allowance to these officers is dependent
on the nature and extent of the duties they are required to perform.

(c) No. They are assembled at the Enquiry Offices and detailed to
attend to the requirements of work on Government residences as, when,
and where required within their respective spheres of duty.

(d) No. The supervising staff have to move about more than the
meinbers of the work-charged establishment.

(e) Members of the work-charged establishment are not given a cycle
allowance but in fixing their pay the fact that they would have to move
about from place to place was specifically taken into consideration.

tAnswer to this question laid on the table, the questioner having exhausted his
quota.
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NoN-TRANSFER OF CERTAIN MEMBERS OF ELEOTRIOAL KSTABLISHMENT ON
Dury v New Dewrar.

1186, *Mr. Muhammad Azhar All: (a) With reference to the reply to
starred question No. 210, dated the 21st November, 1940, will the Hon-
ourable the Labour Member be pleased to state the names of the Central
Publ:c Works Department organisations outside Delhi and the number of

tments of Overseers. Supervisors, Sub-Divisional Officers of the
Electnoa.l Establishment ewmnployed there, with the dates of their appoint-
ment to those posts?

(b) Will he be also pleased to state the nature of ‘the requirement of
the public service interest for which the retention for more than fifteen years
of the eight members of the Electrical Establishment referred to in the
reply to starred question No. 210. dated the 21st November, 1940, is con-
sidered desirable?

The Honourable Diwan Bahadur Sir A, Ramaswami Mudaliar: (a) A
‘Atatement giving the desired information is laid on the table.

(b) The proper and efficient conduect of the work.

Statement showing the names of the Central Public Works Department Organisations
outside Delhi, and the number of appointments of Overseers, Supervisors and Sub-
Divisional Officers of the Electrical Establishment employed sn such localitiss, with
their dates of appointment.

No. Date of ap-
8. No. Name of Division. Description of posts. of  pointment of
posts. the inoumbent.

1 Indore Central Division . . Mechanical Overseer 1 26-8-1934.
2 Ajmer Central Division . . Electrical Bubordinate 1 1-8-1940.
3 Bimla Céntral Division . . Do. . 2 (10-10-1936
110-7-1940.
4 Punjab Central Public Works Di-
vision . Do. 1 22.8-1940.
5 Bombay Central Public Works Di-
vision . Do. . 1 11-8-1937.
6 Bengal Central Public War]m Divi-
sion . . Assistant Electrical 1 1-3-1940.
Engineer.
1-3-1040.
1-12-1937.
Eleotrical Subordi- 5 4 21-3-1940
nates, 21.3-1940.
23.7-1940.
7 Bihar and United Provinces Works
Central Division . Do. 2 1-12-1930.
23-2.1940.

RECENT RESTRICTIONS ON SHIPS PLYING IN COASTAL TRADE oF INDIA.

187. *Dr., P. N. Banerjea: (a) Will the Honourable the Commerce
Member be pleased to state whether the predominant portion of the
coastal trade of India is carried by ships of the British India Steam
Navigation and the Asiatic Shipping Companies which ships are on the
Reginter of the United Kingdom?

tAnswer to this question laid on the table, the questioner having exhausted bif
quota.
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(b) Will the Honourable Member be pleased to state if two notifica-
tions were issued by the Government of India on the 19th September,
1940, for restricting, controlling and directing the movements of the ships
plying in the coastal trade of India and of controlling the rates of freight
that could be charged by such ships?

(¢) Will the Honourable Member be pleased to state whether the
ships on the Indian Register, usually plying in the coastal trade of India,
Burma and Ceylon, are prohibited from going outside that trade without
first obtaining a licence from the Government of India, but ships on the
British Register plying in the same coastal trade are entirely free to go
}vlzlera? they like without obtaining a licence from the Government of

naia

(d) Will the Honourable Member be pleased to state if an obligation
not to go out of their normal trade without first obtaining a licence from
the Government of India is imposed on the ships on the Indian Register
plying in the pilgrim trade between Calcutta, Bombay, Karachi and
Jeddah, as no specific mention has been made in regard to the ships on
the Indian Register plying in that trade in the notification?

(e) Will the Honourable Member be pleased to state whether in con-
trolling the rates of freight and passage fares of ships on the Indian
Register plying in the coastal trade of India, Burma and Ceylon, he is
prepared to take into consideration the rise in the cost of operations of
those ships since 1st June, 1940, the date mentiomed in the notification,
and also to see that the ships get a reasonable return, after providing
*for full depreciation, on the capital employed in those ships?

. The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: (a)
es.

ib) Yes. I may, however, add that the notification relating to control
of freights and fares issued on the 19th of September was cancelled by
a notification on the 25th September as it was brought to the notice of
‘Government that freights had been revised after the 1st of June, 1940,
and before the date of the first notification. The other notification relat-
ing to the movement of ships was clarified by a further notification on
the 8th February, 1941. Copies of both these notifications are in the
Library of the Legislature.

(c) and (d). The attention of the Honourable Member is invited to
the press communiqués issued by the Government of India on the subject
dated the 19th December, 1940, and the 8th February, 1941, copies of
which are laid on the Table. The Honourable Member will find from
these communiqués that ships on the British Regisier plying on the
woastal trade are not ‘‘entirely free to go wherever they like’" but are
under the complete control of the Government of the United Kingdom.
The reason why a licence from the Government of India is not required in
their case is due to the fact that these ships are under the control of the
Government of the United Kingdom.

(e) 1 may assure the Honourable Member that all relevant factors will
be given due consideration.

GOVERNMENT OF INDIA,
DepaRTMENT OF COMMERCE.
Press Communiqué,

The Government of India have noticed in the Press statements that the policy
which is being followed by them regarding the control of Indian registered shipping
is discriminatory against ships registered in India and in direct contrast with the
treatment accorded by His Majesty's Government to shipping registered in the United



692 LEGISLATIVE ASSEMBLY [26Ta Fep. 1941

Kingdom. Thess statements show complete misunderstanding of the position. A
fm:ger utu.tam:n.t has recently been ml:ie that the notifications issued by the Gov--
ernment.of India in September controlling freights and movements of Indian registered
ships were directed against Indian national ships and did not restrict ships of a
certain line which are registered in India but controlled by British interests. This
statement is not correct as the notifications applied equally to all ships registered in
1ndia. . )

2. In view of these statementa the Government of India consider it advisable to
explain the position regarding the extent of control under which British and Indisn:
shipping operate. .

%p A'il Eipa registered in the United Kingdom, which are operating on the coast
and between India and other countries, have been requisitioned His Majesty's:
Government. The terms of requsition provide that such ships, though they are
managed by their owners, shall be under the complete control of His Majesty's Gov-
ernment. '}‘he owners receive a monthly rate of hire to cover the use of their ships:
and the cost of running them. Receipts of all voyages are for the credit of Govern-
ment and any ingrease of freight does not in unﬁ way benefit the owners as receipts
are purely a Government concern. Many of the ships so requisitioned have been
employed continuously on defence, and other lrrlority requirements, and the operations-
of the whole fleet can be so co-ordinated and controlled that-other ships are readily
available for ‘those purposes if required. Except when such ships are required for
defence and priority requirements, such control does not necessitale taking the ships.
off their ordinary trades, and in fact 1t is the intention that so far as possible ships.
not required for other purposes should operate on their ordinary trades, but even
when so occupied their voyages and destinations are under Government control and’
all profits of such voyages go to (Government. .

. It would have been possible for the Government of India to have requisitioned
in & similar manner all ships over a certain tonnage registered in British India. Bat-
after consultation with shipowners in a conference held in Bimla in June, 1940, (at
which shipowners operating on the coast strongly opposed the adoption of any such
policy) and careful consideration of all relevant circumstances, the Government of*
India decided that it was then unnecessary to impose on shipowners so extensive s
measare of control. It was recognized, however, that Indian registered ships must
take their share in meeting urgent defence requirements, and that for this purpose it
would he necessary to requisition ships on the Indian Register. The Government of
India, therefore, decided that a policy of requisitioning only sach ships as were
necessary for defence purposes or urgent priority requirements would meet the needs of
the situation and that it was unnecessary to resort to the more stringent control
involved in general requisitioning.

5. A necessary corollary to the adoption of this policy of less stringent control was
that adequate steps must be taken to ensure that owners of Indian registered ships
should not take advantage of any possible shortage of shipping to raise freights un
reasonabli: on their normal routes to the serious detriment of trade by those routes.
Nor could the system of requisitioning ships on the Indian Register as and wheg neces-
sary be worked if ships could be removed from their normal routes and chartered
for special voyages outside these rontes without the knowledge or consent of the
Government of India. It'was therefore explained by the Government of India at the-
Gonference held last June that such control of freights and VOYages Was necessary
and the necessity for this control wae fully recognised. The notifications issmed im
Sentember by the Government of India were merely for the purpose of giving statutory
effect to that control. It was, however, found that the notification restricting freights
to those charged on June 1st resulted in hardship, as there had been increases in
expenses since those rates were fixed, and that notification was therefore withdrawn
before it had become operative. The only control notification now in force is that
prohibiting Indian registered ships from voyaging outside their ordinary trades with-
out the consent of the Government of India though the issne of a further notification
controlling freights is under consideration.

6. It will be clear from the above outline that the policy adopted by the Govern-
ment of Indis so far from being discriminatory against Indian registered ships,
gives them more favourable conditions of working than those under which British'
registered ships operate, and that such control aa has been imposed, is necessary in
order to ensure the best utilisation of Indian registered shipping during the war

emergency.
H. C. PRIOR,

Naw ' Additional Secretary to the Government of India.
The 19th December, 1840, ‘
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GOVERNMENT OF INDIA.
DerarRTMENT OF COMMERCE.

Press Communiqué.
Movement of Indian Registered Ships.
Government policy of control.

On September 18th, 1940, the Government of India issued & notification restricting
the movements of Indian registered ships to their existing trades so as to ensure that
such. ghips would not be sent on voyages to ports other than those with which they
ordinarily traded. Some doubt has, however, been expressed in certain quarters
whether the notification actually so restricts the movements of those ships on the
éndian Register which used to trade between the ports in India and on the Red
8a. : ’

The oyiginal notification was designed to cover all Indian registered ships including
those which used to trade between the ports in India and on the Red Sea and an
ammd:::uent. is being issued which will clarify Government's intention in this
connection.

H. C. PRIOR,
Additional Secretary to the Government of India.
New Drini;
The 8th February, 1941,

Qasi Muhammad Ahmad Kazmi: Will the Honourable Member please
state whether the Government of the United Kingdom consults the
Government of India on the control of these ships plying in the coastal
trade of India?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: The
Government of India are constantly consulted about those ships.

Qazi Muhammad Ahmad Kazmi: May I ask if they have got any
hand in controlling the activities of those ships in addition to simply in-
forming the Government of the United Kingdom and giving their reply?

-
The Honourable Diwan Bahadur Sir A, Ramaswami Mudaliar: No,
Sir. When any of these ships are required for the purposes of the Gov-
ernment of India, the Government of India consult, through the Shipping
Controller, the Government of the United Kingdom.

Dr. P. N. Banerjea: If the present state of things is not considered
satisfactory, will the Government of India reconsider the position?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: That
is a hypothetical question.

ORDER EMPOWERING APPLICATION oF BENgAL CoMMUNAL RaTio RuLEs TO
CERTAIN Posts IN THE OFFICE OF THE REGISTRAR OF JOINT STOCK
COMPANIES, BENGAL.

i88. *Dr. P. N. Banerjea: (a) Will the Honourable the Commerce
Member please state whether it is a fact that the Government of India
by an order dated the 1st March, 1939, empowered the Government of
Bengal to fill in eleven posts in the office of the Registrar of Joint Stock
Companies, Bengal, according to the Bengal communal ratio rules? If
so, why?
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(b) Will the Honourable Member be pleased to state whether the pay
of the establishment of the office of the Registrar of Joint Stock Com-
panies, Bengal, is borne on the Budget of the Central Government? If

jao,d are not the clerks of this office employees of the Government of
ndia?

(c) If the answer to the above be in the affirmative, will the Honourable
Member state why the communal ratio rules of the Government of Bengal
apply to them? N

(d) Do the Government of India propose to consider the desirability
of withdrawing their order, dated the 1st March, 1989, empowering the
Government of Bengal to make appointments in the Registrar's office
according to Bengal communal ratio rules and making their own rules
regarding communal representation consistent with the Government of
India’'s resolution passed on the subject in 19847

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: With
your~permission, Sir, I propose to reply to questions Nos. 188 and 169
together.

Prior to the introduction of Provincial Autonomy in 1987, the general
administration of the Indian Companies Act, 1913, was vested by the
Btatute itself in the Provincial Governments. Under the Adaptation
Order, all functions under the Act were restored to the Central Govern-
ment but since the Act has all along been administered by the Provincial
Governments and the arrangement was found to be satisfactory, wmost
of the functions under the Act have been entrusted to those Governments
with their consent under the present Constitution. The establishments
employed in the provinces on Joint Stock Companies’ work are under
the administrative control of the Provincial Governments who are both
the appointing as we]l as the rule-making authorities in respect of those
~establishments. The necessary provision on account of those establish-
ments is included in the Central Government’s budget estimates and the
grants as finally accepted are placed at the disposal of the Provincial
Governments concerned.

2. With regard to the eleven posts referred to by the Honourable
Member, the position is that the Government sanctioned these additionsl
posts for the office of the Registrar of Joint Stock Companies, Bengal,
and while doing so suggested to the Government of Bengal that the
Registray may be instructed to follow their rules regarding communal
representation. The establishment being under the administrative control
of the Provincial Government uand not being & service under the
direct control of the Central Government, the Provincial Rules are appli-
cable and so long as the present arrangements for the administration of
the Act in Bengal continue it would not be possible to enforce the Central
Rules in the case of that establishment.

Dr, P. N. Banerjea: Are the Government of India considering the
desirability of taking over the administration of thig Central subject?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: I can-
not answer a question of that kind at this time.
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;7

ENTRUSTING THE ADMINISTRATION OF THE SUBJEOT, JOINT STOOK.
COMPANIES, TO THE BENGAL GOVERNMENT.

1189, *Dr. P. N. Banerjea: (a) Will the Honourable the Commerce
Member please state whether it is a fact that the Joint Stock Companies
are, under the Government of India Act, 1935, a central subject? - If so,
why has the administration of the subject been entrusted to the Govern-
ment of Bengal?

(b) Are Government prepared to consider the desirability of taking
over the administration from the hands of the Government of Bengal?

REOOMMENDATIONS OB RESOLUTIONS OF THE EASTERN GROUP CONFERENCE.

190. *Dr, P. N. Banerjea: (a) Will the Honourable the Commerce
Member be pleased to state whether Government propose to place their
recommendations or resolutions of the Eastern Group Conference before
this House for their approval and ratification before they are given effect
to by them?

(b) Will Government be pleased to state whether they propose to take
Indian commercial opinion into confidence in regard to any decisions
arrived at by the Conference relating to the industrial development of the
country ?

(¢) Will Government be pleased to state whether they propose to
consult the Central Legislature before agreeing to any scheme involving
financial burdens for defence or supply upon India?

The Honourable Sir Muhammad Zafrullah Khan: (a) No.

(b) As the House is aware a number of representatives of commerce
and industry in this country were associated with the Government of
India delegation as Advisers.

(c) The ordinary procedure will be followed.

Mr. Lalchand Navalrai: May 1 know why the Central Legislature is
being kept quite aloof from the doings of this Eastern Group Conference?

The Honourable Sir Muhammad Zafrullah Khan: Wil] the Honourable
Member kindly repeat his question?

Mr. Lalchand Navalrai: May I know why the Central Legislature is
not being consulted? 1 would like to know if the doings of the Eastern
Group Conference will be brought before this House, and that nothings
will be done before asking the opinion of the House and getting their

sanction.

‘The Honourable Sir Muhammad Zafrullah Khan: So far as T have
been able to follow the question, I have answered it in answer to part 1]
of the question.

Dr. P. N. Banerjea: Will Government consider the desirability of
placing the resolutions and recommendations of this Conference” before
this House?

The Honourable Sir Muhammad Zafrullah Khan: No, Sir.

+ For answer to this question, see answer to question No. 188,
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Mr. Mubammad Nauman: May I know whether the Indian Exchequer
is going to meet any part of the expenditure of this Council?

The Honourable Sir Muhammad Zafrullah Khan: The original question
wus with regard to the Eastern Group Conference, but I imagine the
Honourable Member's question is with regard to the Eastern Group
Supply Council which has been set up. I answered the question only
two or three days ago that the Government of India would have to bear
a portion of the cost. .

Mr. Muhammad Nauman: Then, are we not justified in asking for
their resolutions to be put before this House?

The Honourable Sir Mubammad Zafrullah Khan: The question is with
regard to the Kastern Group Supply Council; the Honourable Member is
ncw asking sbout the Eastern Group Conference; these are two separate
things.

Lieut.-Oolonel Sir Henry Gidney: Will the Honourable Member kindly
inform the House whether it is not a well-understood and established
practice that all expenses in connection with novel undertakings like this
will primarily receive the consent of this House—I put, as an instance,
the Lee concessions?

The Honourable Sir Muhammad Zatrullah Khan: 1 have, as a matter
of fact, answered this question already, viz. that the Governor General
has certified that the expenditure in connection with the Eastern Group
Council was expenditure in connection with the war and therefore it was
not necessary to lay it before this House.

Qazi Muhammad Ahmad Kazmi: Do the resolutions of .the Eastern
Group Conference in any way involve any financial expenditure that is
to be met by this Government?

The Honourable Sir Muhammad Zatrullah Khan: The Eastern Group
Conference has made certain recommendations and it is for the Govern-
ments concerned to decide whether they are going to give effect to them
or not. '

Qazi Muhammad Ahmad Kazmi: Before Government come to any de-
cision, so far as such resolutions are concerned which affect the finances
of this country, will they be prepared to take this House into -their
confidence in respect of those resolutions? '

The Honourable 8ir Muhammad Zatmllah EKhan: That I have
answered already.

Qazi Muhammad Ahmad Kazmi: The answer is in the negative?
The Honourable Sir Muhammad Zafrullah Khan: T have said that the

ordinary procedure will be followed—that is the answer to part (c) of
the question.
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NEGOTIATIONS FOR ACQUISITION OF GERMAN MERCHANT VESSELS DETAINED
AT BATAVIA. '

190-A. *Dr, P, N. Banerjea: (a) Will the Honourable the Commerce
Member be pleased to state whether it is a fact that the Government of
India negotiated with the Government of the Dutch East Indies for the
%cquisition of about nine or ten German merchant vessels detained at

atavia? ' .

(b) Will Government be pleased to state whether it is a fact that
some of the vessels had been carrying cargo to India, but were diverted
from their destination at the outbreak of the war?

(c) Will Government be pleased to state what have been the resulte
of their negotiations in this connection and why they have not been able
to secure those ships?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: (a) No.
(b) Yes.
(c) Does not arise.

POSTPONED QUESTION AND ANSWER.

BAXN ON EMIGRATION OF UNSKILLED LABOUR T0 CEYLON.

33. *8ir F. E. James: Will the Education Secrctary be pleased
to state: '

(a) whether he is aware that serious hardships have been caused to
Indian labourers and their families as a result of the applica-
tion of the ban on the emigration of unskilled labour to
Ceylon imposed by the Government of India in their notifi-
cation dated the 1st of August, 1939;

(b) whether instructions were issued by the Government of Madras
in June, 1940, relating to certain exemptions in the case of
families, dependents, minor children, $te.;

(c) whether the stringency of the ban has been lately increased, so
that Indian labourers desirous of visiting India for particular
social purposes, such as, deaths and other domestic matters
and for restricted periods of time, are not able to do so; and

(d) whether it is proposed to take steps in consultation with the
Madras Government to exempt from the application of the
ban and for specific periods of time cases referred to in parts
(b) and (c) above?

Mr. J. D, Tyson: (a) The ban on emigration has casused hardship in
a certain number of cases. As the Honourable Member ia aware, it affects
both Indian labourers caught in India by the ban and Indian labourers
im Ceylon when the ban was imposed. As regards the former the Com-
misgioner of Labour, Madras, has been authorised to grant exemptions
from the ban in genuine and deserving cases of hardship and the number
or labourers and their families affected is not very large. It 'is not possible
to estimate how many labourers in Ceylon have heen affected.

(b) Yes. X

from |
Febru:
1941.
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(c) The operation of the ban has not been made more stringent of
late. Exemptions are within the discretion of the Commissioner of
Labour, Madras, but are not ordinarily granted to labourers desirous of
visiting India for purely holiday purposes.

(d) The Government of India are willing to consider any specific re-
presentations that may be made to them from any source.

Sir F. E. Jameés: Are Government aware that representations have
in fact been made to the Government of Madras on this matter?

Mr. J. D. Tyson: They have not reached the Government of Indis,
Sir. )

Sir ¥. E. James: Are the Government of India aware that a com-
pletely Gilbertian situation has arisen whereby the Government of Indis
are effecting, in Ceylon, what the Government of Ceylon would by immig-
ration laws like to effect, but cannot, owing to ungert.nklngs which have
been made and which have been referred to in 8 message from the Governor
of Ceylon to the State Council?

Mr. J. D. Tyson: I am afraid I cannot express an opinion on that,

UNSTARRED QUESTIONS AND ANSWERS.

NOX-GRANRT .OF ACTING ALLOWANCE TO JUNIOR READERS OFFICIATING AS
SENIOR READERS IN THE GOVERNMENT OF INDIA PRESSESs.

60. Bhai Parma Nand: (a) Will the Honourable Member for Labour
be pleased to state whether it is a fact that there are various grades of
Reuaders in the Government of India Presses, but no acting allowance is
allowed under Fundamental Rule 80 to a junior Reader in the lower grade
when he is required to perform the duties of a senior Reader in the higher
grade on the plea that such officiating appointment does not involve the
arsumption of duties and responsibilities of greater importance than those
attached to the post ©f a junior Reader?

(b) If the reply to part (a) be in the affirmative, will the Honourable
Member be pleased to refer to the reply given by the Government to ques-
tion No. 274, asked by Mr. 8. C. Mitra on the 30th January, 1929, in which
Government have distinctly stated that ‘‘The responsibilities of a reader
vary according to the grade to which he is employed” and state the reason
why officiating allowance is not allowed in such cases? Does not such
declaration by Government fulfil the conditions of the grant of acting
allowance as laid down in Fundamental Rule 80?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: (s) and

(b). The matter is under consideration.

ProMOTION OF CLERES AS AsSISTANTS IN THE CENTRAL PuBLic WORESe
DEPARTMENT.

61. Bhai Parma Nand: (a) Will the Honourable Member for Labour
pleuse state how many vacancies in the posts of Assistants have been
filled up by promotion from clerks in the Central Public Works Depart-
went during the last three years up to date?
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(b) How many clerks of the Central Office have been promoted to these
posts ?

(¢) How many clerks of the Divisional Offices havp been promoted to
these posts?

(d) If the reply to part (c) be in the negative, what avenues of promo-

tion in their official career are left to the clerks in the Divisional Offices,
especially graduate clerks?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: (s)
Seven.

(b) Seven.
(c) None.

(d) As the Central Office and Divisional Offices bave separate cadres,
it has hitherto been the practice to restrict the prospects of Clerks work-
ing in Divisional Offices to their respective Divisional units, except in the
case of vacancies in the grade of Head Clerk, for which the claims of all
the men have been taken into consideration. The policy for the future
recruitment and promotion of Clerks in the Central Public Works Depart-
ment, a8 a whole, is however under consideration, with a view to see to
what extent men outside the Central Otffice may be considered for vacancies
therein.

ProMOoTION OoF CLERES AS HEAD CLEREs IN THE CENTRAL PusLic WORKS
DEPARTMENT. .

62. Bhai Parma Nand: (a) Will the Honourable Member for Labour
please state how many vacancies in the posts of head clerks under the

(lentral Public Works Department have been filled in during the year 1940
by promotion from clerks?

(b) How many of these posts have been given to the clerks in the Rent
Section which is a part of the Central Office?

(¢) How many of these posts were given to the Divisional Office clerks?

The Homourable Diwan Bahadur Sir A. Ramaswami Mudaliar: (a)
Two.

(b) Two. *
(¢) None.

PrEFERENTIAL TREATMENT T0 CENTRAL OFFICE CLERES vigs-a-vis DIVISIONAL
Orr10E CLEREKS FOR PURPOSES OF PROMOTION IN THE CeENTRAL PUBLIO
Works DEPARTMENT.

63. Bhai Parma Nand: (a) Will the Honourable the Labour fMember

lease state, if preferential treatment is being given for purposes of promo-

{)i::rsin clerks in the Central Office, while better qualified clerks in the
Division are being ignored?

(b) Ts it a fact that the Chief Engineer, Central Public Works Depart-
ment, has issued a circular that his office is not to be treated as a stepping
stone, that is to say, the application of the persons working in the Central
Public Works Department for jobs in other oﬂiceg are not to be fonym_'de_d
by the Central Public Works Department authorities, and if so, hovy is it
roconciled with the treatment meted out to the graduate clerks in the
Divisional Offices?
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(¢) Are Government prepared to consider the point that all promotions
to the posts of Assistants and Head Clerks and Superintendents should he
subject to passing, some sort of departmental examination, and all the
persons working in the Central Public Works Department, whether in the
Divisions or the Central Office, should be eligible to appear in this exami-
nation?

The Honourable Diwan Bahadur Sir A, Ramaswami Mudaliar: (a)
As hus been explained in reply to part (d) of question No. 61, the
Central Office and the Divisional Offices have separate cadres and there
is no question of preferential treatment. \

(b) Yes; a copy of the circular is placed on the tabla. It will be seen
therefrom that in certain circumstances clerks wre permitted to accept
employment in other offices.

(c) This question is receiving consideration in connection with the
future general policy to which reference has been made in reply to part (d)
of question No. 61.

CENTRAL PUBLIC WOREKS DEPARTMENT.
No. 0753-E.
Dated New Delhi, the 16th October, 1840.
OFFICE MEMORANDUM.

Experience has shown that qermiuion has been granted too freely, in the past,
to the staff of the Central Public Works Department, to apply for appointments in
other Government Departments, irrespective of their duration. The effect of releas-
ing men for short periods is that it creates difficulties in conducting the work of the
absentees—necessitating, as it does, the employment of untrained persone, in their
vacancies. With s view, therefore, to retaining the services of experienced men,
as far as possible, and to putting a stop to the Central Public Works Department,
being made a stepping-stone to other appointments, the Chief ‘Engineer has decided
that, in future, permission to accept employment, outside the Central Public Works
Department, will only be given by E.i.m-—-

(a) in cases where the exigencies of the public service permit the grant of this
indulgence; and

(b) if & better and permanent new appointment can be secured by the applicant,
elrewhere. -

In all such cases, the applicant must be prepared to sever his connection with the
Central Public Works Department, and should give this undertaking, in writing, at
the time of making his request.

(8d.) A. M. PRICE,
ddministrative Officer.

STATEMENT LAID ON THE TABLE.

Informationt promised in reply to unstarred question No. 10 asked by
Dr. Bir Ziauddin Ahmad on the 17th February, 1941,

OFFICERS IN THE SuppLY DEPARTMENT AND THE OFFICE OF THE DIRROTOR OF
CONTRAQTS.
»* * * » »

tNot printed in these debates but has : the
House—Ed, of D. & copy been placed in the Library of



THE RAILWAY BUDGET—LIST OF DEMANDS.
SECOND STAGE.

Mr. President (The Honourable Sir Abdur Rshim): The House will
now' resume the second stage of the discussion of the Railway Budget,
that is to say, the Demands for Grants and the cut motions relating there-
to. As regards the cut motions, the Chair was informed in the morning
by Mr. Aney and Sardar Sant Singh that they have arrived at some
arrangement with the European Group and the unattached Members, and
also the Government, us regards the order in which these cut motions will
be moved. They promised to give the Chair a written list to that effect
but no such list has been received yet, and the Chair does not know
whether any arrangement has been arrived at or not. If no arrangement

has been arrived at, then the House will go on with the motions in their
order, .

. Sardar Sant 8ingh (West Punjab: Sikh): Sir, the arrangement has
been arrived at, and I will just now submit the list of cut motions that we
propose to move.

Mr. President (The Honourable Sir Abdur Rahim): The list of cut
motions is before the Chair, but it would like to know the order in which
these motions are going to be moved. The Chair understands the members
of the Muslim League Party are not taking any part in this discussion.

Mr. M. S. Aney (Berar: Non-Muhammadan): The arrangement
arrived at was that our Party is to move its cut ﬁrst and the European
‘Group will move their cuts tomorrow.

Mr, President (The Honourable Sir Abdur Rahim): Has notice been
given to the Government by the various Parties of the motions that they
will be moving?

Mr M. S, Aney: The Government are aware of the cut r.notions
which we are going to move. Unfortunately, the list has not been supplied
to the Chair. It looks like that.

Mr, President (The Honourasble Bir Abdur Rahim): Very well. As
regards the time, the usual practice has been for the Mover of the cut
motion to take 15 minutes and the other speakers also to take 15 minutes,
and the Government Member replying to take 20 minutes. Will that suit
ihe Members?

(Voices of ‘“Yes”, ‘‘Yes'")

Mr. President (The Honourable Sir Abdur Rahim): Now, which is the
cut motion that is going to be moved first?

Sardar Sant Singh: I will move cut motion No. 64. It relates to the
first Demand.

"The Honourable Sir Andrew Olow (Member for Baﬂwa;s and Commu-
nications): Sir, this cut motion would appear to relate to Demand No. 6-B.

(701 )
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Sardar Sant Singh: No, Sir, it relates to Demand No. 1.

Mr. President (The Honourable Sir Abdur Rahim): If there is to be &
disoussion regarding Demand No. 1, the Chair will put it to the House. The-
Honourable Member had better move Demand No. 1.

DeMAND No. 1—RaAiLway BoARD.

The Honourable Sir Andrew Clow: BSir, I move:

A

“That a sum not exceeding Rs. 11,52,000 be granted to the Gﬁm General im
Council to defray the charges which will come in course of payment during the year:
ending the 31st day of March, 1942, in respect of the ‘Railway Board'.”

Mr, President (The Honourable Sir Abdur Rahim): Motion moved :

.*That a sum not exceeding Re. 11,52,000 be granted to the Governor General im.
epbcil to defray the charges which will come in course of payment during the year-
nding the 31lst day of March, 1042, in respect of the ‘Railway Board'.”

Suspension of the pledge for manufacture of Locomotives in India for the-
penod of war.

Sardar Bant Bingh: BSir, I beg to move:
*“That the demand under the head ‘Railway Board' be reduced by Re. 1.”

" Mr. President (The Honourable Sir Abdur Rahim): Cut motion:
moved :

“That the demand under the head ‘Railway Board' be reduced by Re. 1.”

Sardar Sant Singh: Sir, the question of undertaking the manufacture:
of locomotives in India is & very old one. First of all, in 1914, when the-
last war started, the Government issued a communiqué stating that ‘‘in.
pursuance of their expressed policy of making India as far as possible:
independent of oufside sources in the supply of material, the Government.
of India have had under consideration the question of the construction of
locomotive engines and they are now in a position to give a general under--
taking that tenders will be invited only in India for all the railway loco-
motives and locomotive boilers required by Government during 12 years:
commencing with the year 1828"". 1In pursuance of this communiqué, s
certain attempt was made for the construction of locomotives in India. 1
do not propose to go into that history. because I find that in the debate
that was 'held on the 20th September, 1989, in the Upper House, Bir
Guthrie Russell gave an undertaking that an Inquiry Committee had been
arranged which will go into the whole question of the construction of laco-
motives, and that the report, when ready, will be placed before the House
for discussion. That report was made in January, 1940, and the whole
question of the construction of locomotives, their cost, the comparative price
which the cost of production will entail in India and slso the price paid for
the purchase of locomotives from abroad was gone into. The Enquiring
Committee went into the question of the capital cost which the Government
will be called upon te lay out for the purpose of erccting the plant, machi-
nery and workshop for the construction of broad gauge as well as m.?tre
gauge locomotives. In the short time at my disposal, it is not possible
for me to go into the various recommendations of that committee. Sufficer
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it to say that the committee came to the conclusion that such a workshop
should be erected at Kanchrapara and that the cost of the production of
one locomotive of ‘X(C"” type of tonnage basis would be not more than
Rs. 98,000 per broad gauge locomotive. They also came to the conclu-
sion that the cost of purchase of ““XC™ type engine of the same tonnage
would be something like Rs. 1,384,000 per locomotive. Looking into the
recommendations of this report, we cannot escape the conclusion that the
two chief objections which were raised by the Honourable Sir Muhammad
Zafrullah Khan, who was then the Communications Member, in the debate
which took place in this House in 1935 were met by this committee.
Those two objections were that the construction of locomotives in India
by the Railway Department was not a commercial proposition and that &
guaranteed demand of at least 200 locomotivd per yesr would be neces-
sary to make it something like a commercial proposition for the railways.
These two objections have been met in this report. They have taken &
very conservative estimate of the requirements for the next 85 years of
the various railways in India and they have come to the conclusion that
100 locomotives will be necessary for the coming years. At the same time
they have said that if this normal demand is kept up there will be an actual
saving in the cost price of the locomotives when the comparative prices
are taken into account, the cost of production in lndia and the cost of
purchase from outside India. With this difference in price, I think the
objection to the production of locomotives in India as a commercial propo-
sition disappears entirely. I do not know what action the Government.
have taken on this report, but I know this much that the Railway Board
had decided to postpone the undertaking of the construction of locomotives
in India during the period of the war. The plea taken up is that the
fuctortes in which the locomotives are to be manufactured are being used
for the production of munitions and other weapons of war. I have no
quarre] over that question, nor do I think that thut question is relevant
to the discussion involved in this cut motion. My point is this that the
necessity for undertaking the construction of locomotives in India is ta
be looked at from various points of view. The first point of view is this,
whether the railway system, which is the biggest of any one railway in the
world, can afford to remuin dependent upon the supply of such essential
equipments as locomotives from foreign countries, particularly so at the
present time. The present critical position should open our eyes to the
fuct that India cannot afford to remain dependent upon foreign countries
for the supply of railway materials. A large capital of the Indian tax-
payers' money is involved in the railway organisation, There is no.
rcuson why the railway organisation should not take courage in both their
hands and begin to construct locomotives immediately in order to make
India self’sufficient in the matter of supply.

The second point which I want to place before this House for con-
sideration is this, that apart from the commercial aspect of the question,
there is the political aspoct to the question as well and that is that all the
money that is spent in India will have invisible henefits to the State and
one of them is that most of the unemployed that we find in Indie will be
employed in the workshop that is proposed to be eet up. Secondly, the
money that used to go abroad will remain in India for the benefit of India,
and thirdly, the tax paying capacity of Indians will increase by the prosper-
ity that will be brought about by keeping this money in India itself. These
are the advantages which have not been taken note of by this Committée

o2
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and we fail to see why the Government should persist in their policy of
patronising the industries abroad and not create a very vital and key
industry in India itself.

At present the position ig this, that owing to the war, the railways are
13 Noow, Deing put to a very hard task of maintaining the running of the
* lines with the present stock of locomotives as well as wagons
and other frameworks. The necessities of India require that railways
should not depend for their supply of these vitul parts upon foreign
countries, as most of the countries which used to be patronised in the last
war are now at war with Britain. 1t was in the midst of the war itself
that Government gave us go understand that they will tonstruct these
locomotives. It may be said that the plant and the machinery are not
available for the setting up of a workshop. 1 agree to differ on this point.
Surely by reading this report, one would find that most of the materials
that are required for the manufacture of locomotives are available in India.
As regards the machinery our railway workshops are quite fitted to under-
take tHé task and if any supplementary plant is required, that is available
from America and can be had easily if we have n little bit of vision.
There may be difficulties. My Honourable friend, Mr. Boyle, shakes his
head implying that the difficulties are genuine. May be. But is there
anything which may not be done with a little bit of effort. (Interruption.)
Y will add, boilers and locomotives also can be manufactured in India
If we look at the attitude of the Government us regards their policy for
the past 26 years in the matter of construction of locomotives in India,
we find that it is not the difficulty in getliug the plant, but it is the lack
of will in starting the construction of locomotives in India. . But the Gov-
ernment of India take shelter behind the plea of the difficulty of getting
the plant. Is it an honest and genuine plea? During the last war they
took up the same plea. The last war ended in 1918, and the second war
began in 1989. The interval of 20 years was not utilised to build up the
necessary plant to undertake this construction. Therefore, if we on this
side of the House take exception to the bona fides of Government in this
matter we are justified and there are grounds for it. The policy of Govern-
ment has all along been to-patronise the British industries, German indus-
tries, American industries and all industries except Indian. Now, this
House cannot permit Government, of course willingly, to postpone this
issue. This House has carried this cut from year to year and has brought
this to the notice of Government, and in this demand even the European
Group has sided with us.

Mr. President (The Honourable 8ir Abdur Rahim): The Honourable
Member’s time is up.

Sardar Sant Bingh: All right, Sir. The position, therefore, is that, in
the face of this unanimous desire of the country, there is no reason why
Government should postpone consideration of the question of the manu-
fucture of locomotives in India till the conclusion of the war. Certainly
there will be difficulties, but those difficulties can be overcome.

Lieut.-Oolonel 8ir Henry Gidney (Nominatel Non-Official): Sir, T have
taken part in this discussion, or the discussion relevant to the manufacture
of locomotives, on many occasions on the floor of this House. I will take
my memory back to the year 1987 when I played a conspicuous part and
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we called upon Government to alter their policy. Before I say anything
on the cut motion, I should like to make it quite clear that, strong as I
have been in my advocacy, 1 have always felt that the present position of
India so far as her needs are concerned, I mean her major industrial needs,
have been the accumulative output of the policy of the Government of
India; and that policy is one of studied bigotry and worship at those
untouchable industries which thev get from their own country. Year in
and year out, India has been asking for practical demonstration from
Government to help us in our major industries, and with equal unconcern
Gévernment have said that these demands are both unremunerative and
uneconomical ; and we have been forced to accept that position. But, Sir,
there is no use erying over spilt milk; let us spill no more. To come to
this motion, Sir, I think myself, after having heard what the Honourable
Member said in his reply to the general budget discussion, let us forget
the fact that this has been unremunerative in the past. Let us forget
that in the past the Railway Board and the administration have been
wholly wrong in their policy and throwing cold water on us in this House.
I am not going to accentuate it or repeat it.. But the question that is
facing ue today is the battle that is facing the whole Empire,—the urgent
necessities of the war versus the manufacture of locomotives in India;
and in these two sides I am perpared, on considering this matter very
carefully, to say that the urgent and present need of Government is the
supply to the Empire of its urgent necessities. 1 am not going to connect
anything whatever between the past policy and this. T am looking at the
present; and what is the urgent necessity today? Not even my Honour-
able friend, Sardar Sant Singh, will deny that it is to supply England and
the Emplre with all her ammunition to help us win this battle. The
question of making a few locomotives in this countrv is nothing compared
with the defeat of the Empire. If, on account of our mentality, we are
going to put this in a secondary place, I think we are doing a great dis-
service to the Empire. I have been an ardent supporter of this, but there
i8 no doubt that the present position of the countrv demands from us our
support and our giving all the help that we can. I do know that most of
our workshops are today,—and I have visited two quite recently,—employed
in the manufacture of ammunition. I do know that these workshops
which are usually emploved for a lot of engine repairs cannot afford to
replace the manufacture of ammunition with the manufacture of a few
locomotives. Therefore, while I support the demand that India must have
locomotives T feel that it is only right to accept Government’s opinion
that the Empire's call must take the foremost place in our minds, parti-
cularly ‘in this representative House todav. My Honourable friend,
Sardar Sant Singh, talks about invisible benefits. But the washing out
of unemployment is a very vigible benefit, and I do believe that the manu-
tacture of locomotives would glleviate our unemplovment to a large
extent. As for the benefit to the taxpavers and prosperity, these are
obvious benefits. But these things, if he will reconsider the matter
geriously, must give second place to the nation’s needs. It would be
interesting to know from the Honourable Member how many of the loco-
motives were obtained from Germany and how many from England; and’
it would also be interesting to know whether he can get any locomotives'
or the essential parts that go to make these locomotives from America or
from England. T feel sure that from England he will never be able to get
them and I believe that America is putting her whole energies forward in
the manufacture of munitions for England, the Dutch East Ind1es, for
_ Greece and certainly for India.
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8ir, my Honourable friend, Sardar Sant Singh, made an astounding
statement just now., He said that all the essential parts of a locomotive
can be obtained in India today. I am not an engineer, any more than my
Honourable friend the Railway Member, but the knowledge I possess on
the subject tells me that it is our chief complaint that our workshops and
our mechanics cannot supply or produce metal of the nature necessary for
the important and essential parts of a locomotive. For instance, boilers
ang certain other very important parts of a locomotive are even today
secured from England and assembled in the only locomotive workshop
that we have, namely, Ajmer. I really do think that It is wrong to mis-
lead the House and say that India can do it. That is one of our complaints
against Government that we have not got skilled mechanics in this country.
Indeed, Government make that fatal policy of getting crops of these men,
foremen and assistant foremen, from England without properly training
the men we have; and when a vacancy occurs we have got no one to fill it
up. It is a sad commentary on the administration of locomotives in this
eountry that we must indent on England at higher wages and higher sacri-
fices and so refuse us in this country the proper position that we should
have. That, I say, is wrong. But I am yet to learn that India can
eupply those needs. Even if she is, 1 am prepared to subordinate my
demand to the urgency of the nation’s needs and I am prepared to be
satisfied—and I do hope the Mover will be satisfied—when he realises
how utterly and fully impossible it is for us to devote our time to anything
but munitions. If the Honourable Member would be so kind as to tell this
House that the moment India is freed from this urgent and immediate
demand for munitions, he will not lose a single moment in throwing open
these workshops for undertaking the manufacture of these locomotives, if
the Honourable Member gives the House that assurance, I think that is
the most he can give. But I should like to join my friend, Sardar Sant
Bingh, in pushing this to a division if I felt that it was a practical proposi-
tion. When in the general discussion I said the principle was wrong, it
‘was wrong in the immediate—it was the aftermath of & wrong policy on
‘the part of the government and from which we are suffering today—not only
:a8 regards locomotives but in aseroplanes and other keavy industry. But as
I said, let us not look at it that way now. If the House can get that
-satisfaction—a definite statement from the Honourable Member,—I would
like my friend not to press the cut motion which on the face of it no
:government can oppose. But in the face of our own feelings to win the
‘war, you cannot ask government to replace the manufacture of munitions
by the manufacture of a few locomotives. I do feel that if the war goes
-on for a long time, the locomotives will be out of date soon—they will be
‘practically irrepairable. I believe the life of a locomotive is about 20 to
‘35 years, possibly 80 vears—depending entirely whether thev belong to
the E. I. R. from which you can see the other world, or whether they
‘helong to other railways from which vou can see India. But on this matter
I would ask my friend, Serdar Sant Singh,—let us be practical; and
whilst T share with him in entirety and with every national Indian that
India must be put in a position to make her own major industries, let me
appeal to him to put practice before theorv; let us' put the needs of the
Empire before our aspirations and our desire to go ahead, much as I want
to share with you in that respect.

Pandit Lakshmi Kanta Maitra (Presidency Division: Non-Muham-
madan Rural): Mr. President. Sir, this motion s designed to draw once
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-again the pointed attention of the Government to the imperative necessity

-of starting at an early date the manufacture of locomotives in India.
As the Mover of this motion has pointed out, it iz indeed a hoary old

-question and it has been mooted on the Hoor of this House and elsewhere,
ime and aguin, but no tangible results have flowed therefrom.

Beginning from the year 1921, the very inception of this Legislative

Assembly under the Montford Reforms, there has been an insistent
-demand from the representatives of the people to have this industry started
dmmediately so as to make India self-contained in the matter of supply of
locomotives for her railway systems. The stregs and strain of the last
-great European war were felt by the Railway Adininistrations in India
.and they could not straightaway reject the proposal of starting locomotive
manufacture. As is their usual way, thev started making statements
-holding out hopes—sometimes going a step further and holding out some-
‘thing in the nature of promises: The country came to be lulled now and
then by soft and pious phraseology, till the matter came in for serious
-consideration in the year 1935 in the Session of the Legislative Assembly
-at Simla. There we had a full dress debate on this question. As I recall
‘today the proceedings of the Assembly on that date, I remember vividly
the case made out by the then Finance Member, Sir James Grigg, against
the starting of this industry in India. The principal objection raised by
him was one of economies; in nther words he contended that it was not a
commercial or an economic proposition to start a locomotive. factory in
TIndia, and he laid down the dictum, which is a truism, that unless an
industry was essentially necessary for the very existence of the nation its
Government could not go in for it at the sacrifice of the taxpayers' money.
‘It was his considered opinion that such a scheme was doomed to failure,
"besides being a heavy burden on the Indian taxpayer. The then Commerce
Member who took the cue from him emphasised his objection on the ground
that railways were a commercial concern angd as such, viewed from the
“point of view of commercial returns, such a scheme was not likely to be
successful. It is interesting that while the spokesmen of the Government
‘had been talking in this strain, the Tariff Board, which was appointed by
it, in its report of the year 1924, struck an entirely different note. I
shall make a short quotation from it relating to the claims of locomotive
industry for assistance. On page 170 of their report they say:

. i i ble from the national point of view. Apart from its
'impog;c;ng:‘:%ci?n;e[ ev;tlal;:tion of national dgfal}cg'—qnd here I ask l:.h? attention
of my Honourable friend, Sir Henry Gidney—"it is an industry which gives ample
-opgortuniﬁe! for the purpose of training Indisns_in mechanical engineering, and if
India is make itself independent, as far as possible, in the supply of its railway
requirements, it is euenti:r that in it,a. industrial organisation it should possess a 'wo].i-
established locomotive industry. With regard to the supply of labour also, it is
favourably situated, for it cannot be regarded as an industry in which all labour has

‘to be specially trained. There are many engineering works, Railway workshops and
-l’m:t.a:n'ia‘g‘a whege labour of the kind required in this industry is available at reasonable

.cost and in sufficient quantity.’’
The whole of para. 18 desls with the possibilities of this industry.

Lieut.-Oolonel 8ir Henry Gidney: But national defence is got life and

«death defence. _ _

© Pandit Lakshmi Kanta Maitra: If T get time I will reply to that part of
the argument which engrossed the whole of the speech of Sir Henry
Gidney ; he gave us the impression while he was speaking on a cut mction,
mot on the subject of locomotive manufacture, but on the speeding up of

armaments . . . . . .
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Lisut.-Colonel 8ir Henry Gidney: Not a bit.

Pandit Lakshmi Kanta Maitra: In the report of the year 1926—the
Report of the State Railways Workshops Committee—the same thing .
brought out once again and the conclusions are given on page 77 of the
said report. I make no apology for giving a very brief extract from the
report which runs as follows: "

' Assumin ual efficiency of organization and control on either side, all the-
elements of goa:q such as labo{r, materials and on cost have necessarily a tendency to-
be lower in a Railway workshop than in a private worksbop. Private firms have
ordinarily to provide s margin of ten per cent. over and above thair actual cost in the
shape of profit, while it would be perfectly just if the Btate intjaded interest alone
as an element of cost. These are considerations which would obviously be taken int
full account in determining the policy of the State; we only wish to emphasise hete:
that, with res to such components of locomutives and spare parts of carriages ang
wagons that have till now been manufactured almost emtirely in railway workshops.
in Indis (and not locally purchased), and on the regular and expeditious ma;fy .ot
which depends the efficiency of railway transportation for which the Railway rd is
responsible, the arguments advanced above, ought to carry more weight than when
the manufscture of other articles is being considered.’”

The further conclusions of this Committee are embodied in paragra
400, page 77, but time is pressing and I cannot read to the House the
passages, pertioularly the concluding portions, to which I have made &
reference.

Then, Sir, last year, in the vear 1940, we got the final Report on this
subject, I mean on the construction of locomotives in India in Stafe
Railway workshops. That Report is very clear and explieit. I will make
only a casual reference to two or three passages in it. That Report
establishes clearly and beyond the shadow of a doubt that she industry
contemplated by this cut motion could be started immediately in Indis as
the time was most opportune.—I want to draw the attention of the House
ineluding my Honourable friend, Sir Henry Gidney,—to this significant
sentence,—'‘the time was most opportune for buildiug up such an industry
in India mow.”” It is the opinion embodied in a Report which has been
published by the Government of India, which apparently my Honourable
friend, Sir Henry Gidney has not cared to read .

Lieut.-Colone! Sir Henry Gidney: I want to know which one? Is that
before or after the war?

Pandit Lakshmi Kanta Maitra: It was published after the war began, in-
January, 1940.

Lieut.-Oolonel Sir Henry Gidney: Published?

Pmdit Lakshmi Kants Maitra: Yes. The first three sentences will
explain the position. This is what they say on the effect of the war on
the manufacture of locomotives in paragraph 88 of their Report:

*“The resglts of our examination of the economies of locomotive manufacture have
gone to sho® that locomotives can be manufactured in India at compstitive prices
without any State aid in the shape either of sulsidies or protective tariffs, so long
as the snnual average demands of Indian railways for locomotives durimg their life

cyeles of 35 to 40 years are not likely to be much lower than the capacity of loco-
motive workshops of economic size.”

. My friend, Sir Henry Gidney, said just now, that we are living st &
time when spares and parts could not be had locally and they had to be
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imported from outside India. May I respectfully draw his attention to.
page 17 of the Report? Here the materials have been divided into three
categories—and on this the Committee says that the categories of articles.
mentioned in Group A and Group B—I do not propose to read out the
list of articles mentioned thereunder—could now be manufactured by
private companies in India, and there are indications to show that they
will be manufactured. Then mention is made of & class of materials which-
for the time have to be imported from outside. Their number is small,
but there also distinct opinion of the Committee is that the purchases
would have to be made f{or only some years, though there are distinct
possibilities of their being eventually manufactured in India. This is what
i8 stated on page 17 of the Report . . . . .

Lieut.-Oolonel 8ir Henry Gidney: I have read it.

Pandit Lakshmi Kanta Maitra: I am very grateful to my friend. His:
memory has failed him if he has read this Report.

Lieut.-Oolonel 8ir Henry Gidney: No, no.

Pandit Lakshmi Kanta Maitra: But mv Honourable friend, asked why
we brought this cut motion before this House at a time when production-
of munitions was of utmost importance. We do not for a moment suggest
that you should stop she manufacture of arms and ammunitions. We have
never suggested that. We should be the last to come here and ask the
Government to stop all production of munitions or other armaments at this
time of the war. But our point is that, while it is necessary that you
should have armaments or munitions for your offensive or defemsive in
the war you require no less, locomotives or engines to carry them for you;
and you must have an efficient railway organization. . If your locomotives:
cannot be replaced or repaired here and now, the result would be inefficient
gervice, if not complete break down. Will it make for your own effi-
ciency? It will not. Therefore, I say if it-is not possible for the Govern-
ment to start the manufacture of locomotives this Mareh or April, it is
time for them to seriously apply their mind to this question. It is a very
important matter, and now that the import of locomotives from other
parts of the world is next to impossible owing to the international compli-
cations, it is all the more necessary that the matter should be more
closely, more enthusiastically and more vigorously pursued . . .

Lieut.-Oolonel Sir Henry Gidney: Where will you get the things from?-

Pandit Lakshmi Kanta Maitra: My friend is always obsessed with the
idea that we shall not be able to get the materials. I have shown him
by reference to the different Reports, published not by Congress agencies,
but by the Government themselves, authenticated Government Reports,—
if Government don’t give you correct Reports I cannot help,—but I
assume that the Governmment Reports are correct,—I have shown by refer-
ence to those Reports that you have got enough material in this country,
that you have ample scope and that your workshops, if properly fitted up:
and reorganized, are capable of manufacturing these locomotives in this
country. There is the distinet finding of the Committee in the last Report
to which I have made reference, that the Railway workshops at Kanchra--
para and Jamalpur are eminently suited for the purpose of repair, overhauk
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-and manufacture of locomotives, parts, under frames and so on, Kanchra-
para has been recommended for the menufacture of locomotives and
-Jamalpur for the repair works of the locomotives, wagons and parts.

8ir, I think there is going to be another objection when all these diffi-
culties have been met, and that is, a dearth of skilled technicians and a
dearth of highly delicate plants. My reply to that is that this Government
-can never look beyond their nose. This country has given them warning
after warning during the last two decades. If they had-minded our warning
in their own enlightended self interest, it would have been possible for them
to establish a full fledged locomotive factory by now and this question would
never have come up before them. But they did not pay any heed to our
warnings, and they proceeded at snail’s pace, with the result that this
dilatoriness on their part is going to spell ruin to the railway industry in
t.l_:jg country. 8ir, we do not know how long the war will last. Tf it
“beeomes a long drawn affair, it will be a serious problem for the Railway
Administration to meet the growing demands for locomotives when there
is nc;’ chance of a regular and steady supply of them from other
-oountries . . . . . .

~ Mr. President (The Honourable Sir ABdtir Rahim): The Homourable
.Member’s time is up.

Pandit Lakshmi Kants Maitra: . . . . from all* these considerations,
I ecommend this motion for the acceptance of this House. 1 want to make
it quite clear once again—Ilet not my friend, 8ir Henry Gidney or for the
matter of that, my friends of the European Group or the Treasury Benches,
think that we want to censure Government by this cut motion. What we
-mean ig to focus their serious attention on this question, the Government
‘have slept for too long on this, and we want that they should at least now
address themselves seriously to this question. Sir, with these words, I
support this motion. ' i ¢ T

(At this stage, Sir Henry Gidney interrupted and said something which
‘was inaudible.)

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
‘Member should not make running comments like that.

Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): Sir, I rise to
-support this motion. Industries in India’require great encouragement.
‘We have got a large number of Railways working in India, and no one
-can say that, without manufacturing thefe locomotives in this country
iteelf, we can jgo on for a long time. Even though demands have been
‘made, and in this House several Resolutions have been passed and many
cuts have been pressed, we see that the Government have not moved an
‘inch in that direction. Now, for the first time they come forward and
-say that there are no materials available in Indis, nor skilled labour, in

er to build locomotives in India. [ submit that Government ought to
'be condemned for this short-sighted policy. From the very beginning
‘there has been a desire on the part of the Government not to build loco-
motives here, but to encourage and support the exploitation of this country
by other countries outside. Those days have gone, and it is now time
to see that there is no further exploitation of this country and the Govern-
;ment should come forward to build locomotives in this country.
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It cannot possibly he denied that there is a great demand for the
making of locomotives in this country. It is also admitted that at this
time they cannot be imported from outside. If this is admitted, the
necessity for making locomotives is admitted. A start should be made at
once, because, in my humble opinion, the engines that are available have
alreadv run their time, they have become old, and we see that on that
account the railways are suffering. We see that engines are giving trouble,
and, on account of their not working in a safer manner. there are accidents.
T need not state that these accidents are due to the short sighted
policy of not establishing the manufacture of locomotives in this country,
or even repairing them properly. The traffic is suffering, it is under-
mined and there is no punctuslity in running trains. There is delay in
passenger trains which is affecting the traffic. The question is, what is the
view of the Government? Thev cannot sav that they have not given an
assurance that locomotives can be established in India. ~“This point was
dig;ussed on a Resolution in the other place when 8ir Guthrie Russell
said : oo

“T should like to assure Honourable Members that not accepting the Resolation

is not on account of lack of sympathy on the part of the Government. I can assure
them that there is no difference of opinion whatever hetween them and the Govern-

ment as to the desirability of building Locomotives in India.”
Nothing can be clearer than that. Further on. he said:

“ There has been & report called for. 1 can assure Honourable Members that
the report will be sympathetically considered. As.you know, at. present Government
give preference to stores of Indian origin.  (They do profess so, but they should
show in practice what their intentions and desires are). I have little doubt that
the Government will also be prepared to stretch a point and start the building of
locomotives in India. In other words, they will be prepared to give a reasonable
price preference,” : : : -

As I understond the Honourable the Railway Member when he touched
on this subject during the general discussion on the railway budget, he is
not averse to making a start, but his whole anxiety was that they are
engaged in the manufacture of munitions and other materials for the war,
in the railway workshops. Nobody will grudge them that. No one will
say that the workshops should not work for the exigencies of the war,
and in thie House it is not claimed that the manufacture of munitions
should be abandoned in favour of building locomotives. What we ask
is this. Side by side with the manufacture of munitions for the war,
you should not neglect this article of paramount necessity for the carrying
on of the railways. It is urged that skilled labour is uot available. T
cannot understand that at all. Skilled labour can be secured for the
war. They are actually working in the workshops, and one cannot under-
stand that there is no skilled labour for the building of locomotives. That
requires to be examined again. In the workshaps thev emplay hoth skilled
and semi skilled labour. If a few persons of the skilled labour are also
employed side by side for making locomotives and you also train the
semi skilled people, vou can make both war materials and locomotives.
An attempt in that direction should be made. It cannot be said that all
the workshops are working in such a manner that they cannot spare any
gkilled men for the purpose of building locomotives. Therefore, I think
that this excuse is one  which should not he accepted.

As regards materials, it has been made plain that they are available.
There are only a few materials which are not at present available in India.
They can be secured from America and other places where there is no war.
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Where there is 8 will there is a way. If they want to revert to the old
policy that India should be exploited and not be made sélf sufficient . . ..

An Honourable Member: What do you mean by old policy?

Mr. Lalchand Navalrai: They followed that policy, and they want it t
continue. I call it old in the sense that some good sense is drawing upon
them and they are at least admitting that locomotives should be built in:
India. Coming to my Honourable friend. Sir Henry Gidney, he sometimé¥.
_makes bold assertions and comes forward to say with all the emphasis at
" "his command, these materigls are not available in Indis, or let it be proved
otherwise. Has it not been proved yet by the references made to the
report on the construction of Locomotives in India in State Railway Work-
shops, which was made in January, 19407 1 would not read what hag
already been read and I would submit that if Sir Henry Gidney had read
all this, he will change his opinion altogether. This report makes it quite
clear and plain that these materials can be had in India. Here they have
dividéd the materials into three groups. In group No. 1 are all afticles
of rubber, all articles of iron, buffers, regulators, sanding gear and soot
blowers. In the second group are ejectors, injectors, superheater headers
and others.

THe Honourable Sir Andrew Olow: Will the Honourable Member rest
what follows: ‘‘there are indications to show that they will be manu-

fll.ch.ll‘&d. "

Mr, Lalchand Navalrai: I come to that. Then, it is said:

“All items in Group A conld now be manufactured by private companies im
India and there are indications to show that they will be manufactured.'

This point should be examined. Then, they say:

“If there is any difficulty or delav in obtaining supplies at fair prices from loosd
manufacturers, items 4, 5 and 6 can be manufactured in the new workshop. Items
4, 5 and 6 are Regulators, S8anding Gear and Soot Blowers.”

Now, coming to the second group if is said:

“We understand that all items in Group B will shortly be manufactured in Indis.
A plant for acid steel is under erection and is expected to be in full working order
in about a year's time. A plant for the manufacture of tyres (item 12) is on order
and full production is anticipated by 1941."

We are now in 1941:

“Assurances have been received that the requirements of the new industry i
respect of items 14 and 15 will be met.”

ltems 14 and 15 are Re-rolled Special Steel Sections and Spring Steel.

Then, Sir, T come to the last part, that is the third group. There i8
a_leo & possibility that they will be available in India soon, but in the mean-
time there are no such articles without which we cannot easitly get on
at present. ’ .

. With regard to the third group, the following items will have to b&
imported for some years in any case, though there are distinet possibilities
of their being eventually manufactured in India. They are:

""Copper plates for boilers, copper rods for boilers, copper pipes for
boilers, gauge glasses, armoured glass protectors and lubricator gleeses,
steel boiler tubes and elements; and asbestos mattresses.’’



THE RAILWAY BUDGET—LIST OF DEMANDS 713

Now, therefore, the position is this. If we make further investigation
and the Honourable the Railway Member re-investigates this matter and
gives his consideration to it, I am of opinion that he would soon find that
he can get along with the material available in India and also with a
little material that has to be sent for and also with regard to skilled labour,
if he makes a serious attempt, he will get it.

Mr. President (The Honourable Sir Abdur Rehim): The Honourable
Member's time is up.

Mr. Lalchand Navalrai: I will finish in one sentence. With regard to
‘the skilled people, they cannot be found out simply by giving advertise-
ments as is suggested by these two gentlemen, who were appointed for this
‘purpose. A serious attempt should be made and people should be
deputed to go and find out the material. 1 support the cut motion.

The Honourable 8ir Andrew Olow: It is always a little disturbing to see
& suggestion that a pledge has not been fulfilled and I was a little relieved
to find from Sardar Sant Singh’s speech that the pledge related to & com-
‘muniqué issued in the year 1921.

Sardar Sant Singh: It is only a year back that you told us that you
«could manufacture in India.

The Honourable Bir Andrew Olow: Since then a good deal has hap-
pened and if he had studied again the paragraphs of Messrs. Humphries’
.and Srinivasan’s report which deals with this matter he would have seen
why the communiqué which he quoted envisaged a policy which could not
‘be carried out. Actually, as I am sure he is dware, 8 company was started
and before it had ever manufactpred a locomotive it found that it had
started on false calculations and that it would require substantial protec-
tion to embark profitably on this venture. Then the matter was referred
to the Tariff Board whose report has been cited and roughly speaking, the
result of their inquiry was to show that the off-take was not sufficient
to make it a practicable proposition and the company closed down.

An Honourable Member: Which year was that?

The Honourable 8ir Andrew Olow: I think it was in 1824. They found
that there was not a sufficient market in India.

Sardar Sant Singh: Why don’t you take the later report?

The Honourable Bir Andrew Olow: I am coming to that. Suggestions
have been made that thé interval was occupied in unwarrantable and
unreasonsble delay. It is always very difficult to judge the actions of
those who have gone before and were confronted by circumstances that
are not the circumstances of today. I can only state my own opinion
and that is that in those years India certainly gained an advantage by
‘purshasing abroad. They purchased abroad in those days at prices very
substantially below the cost that would have been incurred by any
manufacture in India and the report to which Honourable Members have
rightly referred, the report of last year, was of course written in very
.Jifferent circumstances indeed. I do not think that there is anything
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in the report of Messrs. Humphries and BSrinivasan which proves that
errors were made in the year 1924, let us say, and for some years there-
after in placing orders abroad. Of course, the argument has been used,
here is & great war and what a tremendous advantage it would be if we
had this plant here. I quite agree that if we had known, as Germany
kmew in 1934, that a great war was coming in 1989, that would have
been a very strong argument for embarking not only on this but various.
other preparations that would assist us in the economic life of the country
. and in the prosecution of war. N

Sardar Sant Singh: We warned you at that time and you would not
listen. ) :
Pandit Lakshmi Kanta Maitra: You were short-sighted.

Sardar Sant Singh: In 1837 we warned the Government and they
would not try to make India self-sufficient. Today the same story goes

on,

The Honourable 8ir Andrew Olow: This is not my sphere—the field of
defence. '

Mr. President (The Honourable Sir Abdur Rahim): I thought the
Honoursble Member, Sardar Bant Singh, was wanting some informa-
tion?

The Honourable 8ir Andrew Olow: But I seem to remember the debates
in this House on the excessive charges for the Defence budget. I never
seem to have attended one in which it was suggested that that Budget
should be very greatly increased to the scale that the Axis Powers increased

their Budget.

Now, Sir, let me come a little nearer to the present position. It is
said, ‘‘make only a little effort and you get a start’’. There has been
some recognition even in Sardar Sant Bingl's speech of the difficulties in
the way, but I do not think they are fully appreciated; thev lie in more
than one direction. Let me take first the subject of men to which Mr.
Lalchand Navalrai referred particularly; ‘he ssid that there is no diffi-
culty in securing skilled labour for the work, Well, there is a very serious
difficulty. My Honourable friend, the Labour Member, is doing his best
to secure skilled labour for work all over India and I think he would be
very ready to assure the House that he has not yet got the skilled labour
that he wants, There is a big scheme for training skilled labour. Even
for that, I believe that the full numbers have not been secured; all that I
know is that we are being combed to spare men for munitions work and
that we are making considerable sacrifices in order to do all we can to

asgist in that direction.

Then, again, there is the question of materials. A reference has been
made to three lists of materials in the Humphreys-Srinivasan Report, all
liste of materials which were.not then manufactured, and two of them
lists of materials which they hoped would be manufactured. Progress
has been made since then, particularlv with oertain steel processes, but
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that progress is naturally directed at the moment in other channels,
because acid steel and articles of that kind are required much more
urgently for purposes connected with the war than for long-term needs.
like that of locomotives. In any case there is still a large group of
materials that we cannot, secure in India and there is very serious diffi-
culty about obtaining these from abroad. As the House knows, we have-
been manufacturing for some time metre-gauge locomotives at Ajmer. I
think there is a pgeneral impression that a metre-gauge locomotive is-
rather like a toy—not a real locomotive at all. Well, I wish some people
could see the locomotives made. I think the work needed is about four-
fifths of the work for broad-gauge locomotives. 1 took the opportunity,
during the Christmas holidays, of visiting Ajmer and seeing the workshops-
and I found that although we have placed orders there for twentyfive:
broad-gauge locomotives so that we really are starting the manufacture
of broad-gauge locomotives in India, and although they were anxious to:
proceed, they were actually held up "for want of materials.

Pandit Nilakantha Dag (Orissa Division: Non-Muhammadan): May 1.
know if these broad-gauge locomotives are to be manufactured in the
same plant, i.e., the existing metre-gauge plant with some adjustments-
or a new plant is to be set up in the Ajmer-Workshops?

The Honourable 8ir Andrew Olow: The intention is that they should be-
manufactured in the existing workshops at Ajmer. It has been suggested.
that we can import materials from America: but I need hardly remind.
i.hedﬂ'ouse of the problem both of exchange and of shipping all other
needs

Then again, there is the question of machine tools—a most vital thing.
What has happened there? We have had a gentleman who has gone:
round our works scrounging, if I may use the word, for machine tools,
One of our own officers was actually put on duty on behalf of the Supply
Department to try and secure machine tools for other purposes, and the
result is that of course we have to release and willingly release all the
machine tools that we can spare. Then, if you are going to embark on.
large-scale locomotive manufacture, you must obviously have a separate-
workshop. I told the House in my speech introducing the Budget that the
workshop that we regarded as the most suitable for the purpose is now
devoted to munitions and it is not the only one. And although a work--
shop like that at Ajmer has capacity for dealing with broad-gauge loco-
motive manufacture on a limited scale. it could not undertake work on:
the scale indicated by this report without transferring large amounts of
work elsewhere, qulte apart from the fact that it is itself on a metre-
goauge railway and is by no means an ideal spot for the manufacture of
broad-gauge locomotives. So these difficulties are real: and although it is
perfectly true that the report which Honourable Members have in their-
hands was actually presented and published after the war had begun,
as Sir Henry Gidney has reminded the House, the situation today is &
very different situation from the situation in Jenuary, 1940.

I have been asked—what about the future? Well, Sir, T always try,
knowing how embarraasmg they are, not to make pledzes that suecessors.
very often have to fulfil in circumstances very different from those which-
are presented to me, and therefore I prefer to speak of the future. not in:
terms of pledges but of predictions.
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An Honourable Member: Astrological.

The Honourable 8ir Andrew Olow: Let us look at the future. What
is the position going to be? Let us assume that we cannot
. _ undertake this work until the war is over. What sort of
position is going to confront us then? We are going to find, in respect of
men, that India is better supplied with skilled labour than it has ever
been before. We are probably going to find, if we are not careful, that
there is a big surplus of skilled labour which, baving been employed on
thie artificial—from the economic point of view—produotion of munitions,
is in danger of being unemployed. Most of us remember what happened
:after the last war, when industries received an entirely artificial stimulus
and many of them were in very serious difficulties owing to the disappear-
ance of the demands created by the war. In respect of materials, I have
not the least doubt that India will be far more self-sufficing than it is
‘now. We have already made considerable progress in that direction; the
progress is growing every day; and the processes which go to assist the
manufacture' of munitions include processes largely used in the manufac-
ture of locomotives. Then as regards the demand. Every month that
pasees, as one Honourable Member has reminded the House, increases
the obsolescence of our locomotives, and it increases the market for
locomotives to be consfructed, so that, whatever was the position when
‘these two officers went round the country two years ago, there is no doubt
whatever that the demand will be greater after the war than it is now.
While, therefore, for the reasons I have stated, T am not proposing to
pledge my successor who might belong to a very different Government
and might face a very different House, I myself have ample confidence
in the future.

Mr. President (The Honourable 8ir Abdur Rahim): The question is:
“That the demand under the head “Bailway Board’ be reduced by Re. 1."

The motion was negatived.
Policy of purchase in connection with development of Indian Industries.

Pandit Nilakantha Das: Sir, I move:

“That the demand under the head ‘Railway Board' be reduced by Rs. 100."

This is a very old question and has become practically a hardy annual.
I am going to discuss the policy of purchase in connecfion with the
development of Indian industries. Bir, our railways have been said to
be a ‘national asset’. I do not know whether actually they are a sale-
able commodity. We have, however. just heard that Branch lines have
been dismantled and sold in foreign countries. To that extent and in
that sense they may be national assets. But they form no part of national
wealth, so long as the nation does not command the skill of making the
materials and using them. As for using them, the skill relates to the ser-
vices. It means that the key positions and the technical posts should
be manned by Indians. But this aspect of the question is not within
my province now. I ean only discuss how the skill for making those
materials bas never been sought seriously to be secured in India and
from year to year it has been avoided, so to say, as best as it could be.

Sir, 1 shall straightaway come to the figures which will speak for

themselves only with a little preliminary remark on the Stores Depart-
ment. Early during the period when Montford Reforms were in

1rM
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meking, an Industrial Commission was set up with very good intentions
towards Indian Industries. One of their main products has been the
Indian Stores Department. I do not know what this Indian Stores
Department actually does directly and by any planned method for the
promotion of Indian industries. I cannot say to what extent it is really
Indian in its purchases of stores, except that the expression Indian Stores
oceur in its name. This Department is meant to purchase articles either
from this country or from abroad and purchases them for Indian consump-
tion. A recent innovation has now been introduced, and it is said to be a
very great improvement that the Department should call for rupee
tenders. That is the only important measure meant to make purchases
Indian more and more and that rapidly and we find that that has been
actually rather a’very easy cloak for making foreign purchases under the
nume of ‘Indian stores’ for there is mo difficulty for foreigners in tender-
ing on rupee basis. Sir, in this Railway Administration Report we are
given, year after year, a list which is to be found on page 83 of Volume
I of this year's report. It shows how much has been purchased through
the Indian Stores Department, year after year, as if it was something
which would convince this House that the Indian industries are actually
being developed as they ought to he, But purchase through Stores
Department does not necessarily mean purcheses of Indian Manufacture.

Then, so far as the railway purchases are concerned, I may point
out that a demand has been made so far as I know since 1924 in this
House that these purchases should be centralised so that the House
and anybody else interested in the subject may know at once how the
purchases are made. But it has not yet been done. Whatever be.the
virtues of the Indian Stores Department, all purchases have not been
centralised even there. Company-managed railways, we are told, under the
terms of their various contracts cannot be compelled to purchase through
the Indian Btores Department. They ean only be persuaded to make
their purchases through that Department. They are thus at liberty to
make their own purchases. Yet their purchases through the Indian Stores
Department have gone up from one per cent. to three per cent. Evidently
they have got other agencies through which they make the rest of their
purchases, and they may do so till they are themselves purchased by the
State. But what about the State-managed railways? In their case also,
there is a good deal which ig purchased through other agencies. During
the year under report they were able to make 88 per cent. of their pur-
chases not through the Indian Stores Department but through the Rail-
way Board themselves. Then, there must be some other agencies in
these railways for the purchase of other things. Therefore, we must
have some explanation as to what articles ure allowed to be purchased by
themselves and what are the articles which are purchased by the Railway
Board, and why? Why should the Railway Board make and purchases
at all when there is the Indian Stores Department to make all the pur-
chases? And if the Railway Board is %o make so much of the purchases,
what is the necessity of the Indian Stores Department? The*purchases
ought to be centralised. The Administration Report should give proper
analysis marking out articles, such as, rails, sleepers, bridge material, ete.,
as completely indigenous, and detailed explanation as to how and to what
extent other purchases are gradually being Indianised. .

Then, we have got some figures for which my Honourable friend, 'the
Railway Member, ought to be thanked. But so far as their explanations

D



718 LEGISLATIVE ASSEMBLY [26rE FEB. 1941

[Pandit Nilakantha Das.]
are concerned, I shall show how misleading suggestions are put in. On
page 82 they say that ‘‘the value of ‘indigenous materials’ purchased
increased by 95 lakhs while that of ‘imported materials’ declined by 8
lakhs”’. This happened this year, that is, the year under report.

The Honourable Sir Andrew Olow: The year under report means last
year.

Pandit Nilakantha Das: When I say ‘this year’ with reference to the
report in my hands, it must be taken to be 1839-40) The purchases of
imported materials were less by eight lakhs. But this, does not repre-
sent the actua! position. Just look at the figures for the State-managed
railways. Here it is three lakhs more. There may be some explana-
tion. It may be that on account of anticipation of war conditions, certain
stores were purchased in advance and there is, therefore, some increase.
. But this is only a plausible explanation. Why was it less by eleven
“"Jakhs so far as Company-managed railways are concerned? Why were
" they not anxious to purchase more materials? Again this suggestion is
misleading in other ways. It is only this year that it is eight lakhs less
than the previous vear, taking both the Company and the State-managed
railways together. But look at the whole list? When was it less? It
has increased practically from year to year since 1982-88. In the case
of State-managed railways, it was in the beginning, i.e., in 1982-88,
Rs. 284 lakhs, then next year it was 257 lakhs, then 262, then 848, 368,
822, 842 and then it has come to 845 lakhs in 1989-40. It has been
increasipg practically from year to year. 8o also if you take the Company-
managed railwaye, this item of imported purchases began from  1982-33
to increase and it is now 207 lakhs in 1989-40. Here look at the year
1981-82. This i8 much nearer to the years of 150 crores scheme when
imported purchases were purchased like cakes and even wagons and other
stores and plants and machinery were allowed to rot and to be rejected.
In that vear the amount for imported purchase was 217 lakhs and now
this year it is 207. Only last year, it was 807. In all other years it was
less. Tt has been increasing decidedly from year to year.

Then we are told on page 84 that in the case of Company-managed
railways, ‘‘the value of stores imported direct declined from Rs. 155 lakhs
in 1988-89 to Rs. 187 lakhs in 19890-40''. This is a fact. But how mis-
leading is the statement? I do not know why such a misleading analysis
is given at all in this table. There i8 no explanation for it. In the
analysis of stores purchase we have got here (page 83) two columns: one
column gives—stores imported direct from foreign countries, the other—
imported stores purchased in India. What difference do they make
either to the taxpayer or to the Railway Board or to the Indian industry.
Perhaps you have got some agents here whom you ask to purchase from
abroad and you purchase from them paying them some commission.
Does it make any difference, if anything, then the difference is that ycu
pay more by way of commission. If you do not do that, there is no
Eliﬁerence at all. But from time immemorial. these two columns appent,
in giving the analysis. You say very suggestively that the stores ‘‘import-
ed_h-om abroad direct” decreased from Rs. 157 lakhs to Rs. 187 lakhs.
This means nothing. There is the other column of imported purchases,
which must be added to the figures for direct importe and then it ghould
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be seen whether there is a decrease or increase. In this much valued table
and in’ this analysis such misleading things should never appear. For
instance, what do you understand when you find that last year imported
articles worth Rs. 10,000 was purchased direct by State-managed rail-
ways? The actual foreign purchases that year for State-managed Rail-
ways amounted to Rs. 352 lakhs. When they purchased Rs. 852 lakhs
worth of stores imported from foreign countries, they have imported arti-
cles worth only Rs. 10,000 directly from foreign countries so far as State-
managed railways are concerned. Therefore, giving figures separately for
stores imported direct is misleading. Rather it may be suggested that
all foreign stores should be imported direct. No middle men should be
patronised in the purchase of imported stores. Apart from other dis-
advantages, this practice is calculated to damage the interests of indigen-
ous stores.

Mr. Pregident (The Honourable Sir Abdur Rahim): The Honourable
Member’s time is up.

Pandit Nilakantha Das:So, Sir, T say there should be detailed analysis,
complete explanations and there should be some machinery to see that
venr after year Indian manufactured goods are purchased more and more.’
1 simply draw the attention of the Honourable Member to this aspect of
the question so that he might take steps thus to increase the national
wealth of this country in a planned and conscious manner.

Mr. President (The Honourable Sir Abdur Rahim): Cut motion moved:
“That the demand under the head ‘Railway Board’ be reduced by Rs. 100."

The Assembly then adjourned for Luneh till Half Past Two of the
clock.

The Assembly re-assembled after Lunch at Half Past' Two of the
Clock, Mr. M. 8. Aney, one of t_he Panel of Chairmen, in the Chair.

/

Mr. J. H. F. Raper (Government of India Nominated Official): Sir, the
Honourable the Mover of this cut motion stated that the purchase policy
of the Raiiway Board did not encourage proper development of indigenous
industries, and he quoted as an example, railway track; and he slated
that raiiway track was being picked up and sold to foreign countrics. The
example he gave is a particularly fortunate one because for many years
track used by railways in India has been purchased in India and made
in India; not only the track itself but also the sleepers, whether they be
of steel, cast-iron or wood. Likewise, all the fastenings, i.e., fish-plates,
are manufactured in India,. and 1 may also mention that India manu-
factures rails for Burma as well and has done so for some time. Whilst
no claim is made that the railway purchase policy has been entirely res-
ponsible for the Tata Iron and Steel Company’s remarkable development,
when I mention that rails and fastenings for Indian railways take up
very nearly a hundred thousand tons of steel per vear and have done eo
for a number of years and that this ebsorbs a large proportion of the capa-
city of the rolling mills in Tata’s works, it should be admitted that the
development has been materinlly assisted by the Indian railways’ purchases.

p2
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Then, again, in addition to track there are bridges, girders for which
are now manufactured in India. Then there are the underframes of
carriages; these are now manufactured in India, whilst practically the
whole of our normal wagoun requirement is manufactured in India except
for the wheels and axles. But, as the Honourable Member for Com-

munications has stated, it is hoped that manufacture of steel for that
purpose will start in the near future.

Reference was made to the statement in paragraph 86 on page 83 of
the Railway Board's annual report for 1939-40 snd while the Honourable
Mover did not perhaps fully appreciate the purpose of this statement, he
seemed to derive from it the opinion that the results were very unsatis-
factory. There is one point I should like to make first and that is in
regard to the increase in the value of the stores imported direct by State-
managed railways in 19389-40 over 1938-39. That was due to the war.
State Lailways were instructed to endeavour to increase their stocks of

“gbores of essential items manufactured abroad up to a certain limit, and
the incrense in the figure fromn 10,000 to 1,88,000 would be ‘due mainly
to that. With regard to the Indian Stores Department which the
Honourable Member seemed to have some doubts about. I should explain
that it is o purchasing and inspecting organisation. It operates in India
and to a lesser exient also in Great Britain. It is utilised, I believe, by
all the Departments of the Central Government and also by certain De-
partments of some Provincial Governinents. And the statement to which
I have referred shows an appreciable increase both in the State-ranaged
and Compauy-managed railways’' purchases through that organisation.
The State-managed railways’ purchases went up from 40-11 per cent to
45 per cent and the Company-managed from 1:13 to 8:86 per cent. The
actual percentage of increase may not seem to be very large but the
amounts involved certainly are. And the more the railways purchase
through the Indian Stores Department and, therefore, increase the total
quantity of purchases through that organisation, the greater would be the
ability of that organisation to encourage indigenous industries.

Pandit Lakshmi Kants Maitrs: What percentage of increase is regis-
tered in the purchase of indigenous stores?

Mr. J. H. ¥. Raper: That percentage is not given.
Pandit Lakshmi Kanta Maitra: That is the most important thing.

Mr. J. H. Y. Raper: The amount goes up from 10-28 crores to 11-24.
(At this stage, Pandit Nilakantha Das entered the Chamber.)

Mr. Ohairman (Mr. M. 8. Aney): Order, order. The Chair regrets it
has to observe that the Honourable Member who has moved the cut
wus not in his seat when the Honourable Member rose to give his reply.

Mr. J. H. ¥. Raper: 8o from 10-28 to 11'24 the increase is in tnt
neighbourhood of ten per cent. 1f the percentages in columns 7 and 9
are added, giving a total of 8879 per -cent, it will be appreciated _that
through the Indian Stores Department and the Railway Board the
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majority of purchases are made. The Honourable the Mover asked what
were the purchases made by the Railway Board. These are,—rails, fish-
plates, cast-iron and wood sleepers, coal, coaching underframes and wagons
of standard design; and the bulk of the money spent is on indigenous goods.

Pandit Nilakantha Das: What is the objection to their being purchased
by the Stores Department?

Mr. J. H. F. Raper: 1 was coming to that. If the Honourable the
Mover would refer to paragraph 87 of the Railway Board's annual report
which deals particularly with the purchase of stores by railways through
the Indian Stores Department, he will see that a number of items are
added to the list of iterns the purchase of which it is incumbent upon
the State Railways to obtain through the Indian Stores Department.
This list is being added to year by year; and though I have not got
previous volumes in front of me, I believe there is a similar list in every
annual report. It is quite impossible, without careful thought and
positive test, to change the source of supply of many of the items used
by a railway. For example, oil. We are endeavouring at the present
tine to increase the use of indigenous oil and we hope we shall be able
to sccure the use of indigenous oil for the axles of carriage and wagon
rolling stock and engines by most of the railways in India. But this is
a matter of careful test. Once a railway has béen accustomed to using
a particular kind of oil, the staff are accustomed to it, they understand
its vagaries; and there is natural objection to change until the railway
concerned is quite satiafied that the change is not likely to result in
deterioration in stock or in its usage.

The question was raised, why should not the Indian Stores Department
purchase coal. The Railway Department has ite own coal organisation,
and. as the House will be aware, its own collieries. We have a Chief Mining
Engineer, and his assistants, and he is an expert in all the various coals
that are available in India; and it is but natural, and I suggest quite
proper. that we should utilise- his services fot purchasing coal in prefer-
ence to utilising the Indian Stores Department which ie!not equipped to
the extent that we are in determining which is the best kind of coal for
a particular service. Coul for railwavs is not merely coal: we have got
various services—heavy gradients, shunting engines, goods trains, fast
trains—and you must have the right type of coal for the right service.

T have endeavoured to explain what the position is and T should add
that railways are pursuing a policy and have done so for some time, as
much as they are able to assist indigenous indusiry.

Pandit Nilakantha Das: T want one elucidation—perhaps T could not
follow the Honourable Member, if the Honourable Member has already
raid it. 'What is the inherent objection to contralising all purchases
axcept coal, about which he explained in so much detail, and what is the
necessity of extending items of purchase like these year after year instead
of giving all other items to Stores Department, or to stop giving any item
at all so that all purchases could be centralised in one place? This would
be better arrangement. For, in that case all purchases may be viewed
together in one place so that one may readily know whether indigenous
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industry is being encouraged. Why this is not done is what I wanted
to know.

The Honourable Sir Andrew Olow: The point is that the Stores
Department is not equipped for purchasing all these things. The Honour-
abie Member has suggested that we might either keep it all in our cwn
bands—in other words, keep all the purchases for railways in onec hand—
or we may transfer it all to the Indian Stores Department, Neither solu-
tion will be satisfactory. 1f we purchased things like uniforms or things
of that kind—textiles—for ourselves and did not employ the agency of
the Indian Stores Department, we should be losing an advantage which
comes from the fact that the Stores Department is purchasing similar
types of articles forr a large number of other Departments aud thereby
secures the great advantage of expert and centralised purchase. On the
other hand, as Mr. Raper has explained in the case of coal, we have
specialists in the work who are not merely confined to purchases but deal
with other forms of activity relating to coal and are really experts. The
same’ principle is followed in other Departments. The Labour Depart-
ment purchuse not through the Stores Department but through their
own organisation articles of printing and stationery. What we have
mainly in our own hands are articles of purchase in which we, so to speak,
are specialists: there is nobody else in India who wants rails cxcept our-
selves, and there will be no very obvious gain in putting an intermediary
depar_tmeut in between us in purchnsing rails from Tatas or any other
organisation that may in future be able to make the supply.

Pandit Lakshmi Kants Maitra: On a point of information: is the list
given here of the types of purchases by the railway, exhaustive or illus-

trative?

The Honourable Sir Andrew Olow: It is by no means exhaustive. It
is merely the additions during the vear. The Honourable Member will
gather the extent of our purchuses through the Btores Department from
the table on the previous page.

Pandit Nilakantha Das: The additions are exhaustive?

The Honourable Sir Andrew Olow: I hope the list of additions is
complete! »
Mr, Ohairman (Mr. M. 8. Aney): The question is:

“That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”
The motion was negatived.
Policy of Rates and Freights.

Babu Baijnath Bajoria (Marwari Association: Indian Commeroce):
Bir, I want to move cut No. 6 in late list No. 1. I move:

““That the demand under the head ‘Railway Board’ be reduced by Re. 100.”

This is a hardy annual and it is to he regretled that in spite of the
annual hammering which the Railway Board receive, we have not heen
able to mould them in a better frame of mind than they were several
years ago. Let me hope that T will be more suacessful this vear.
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The Honourable the Railway Member when presenting his Budget
remarked that it is 4 remarkable balance sheet. No doubt it is remark-
able as he has made an encrmous profit: the surplus during the current
year is much more than in any previous year. He may congratulate him-
self on this; but we will congratulate him only if he will give us a portion
of this surplus for the benefit of the community which has given him this
surplus. When the railways run at a loss, then the Railway Member
comes up and wants to increase the rates and freights because he says
it is & commercial concern and he has to make both ends meet. But when
there is such a remarkable surplus, we, the consumers want that the
Railway Board should -be a little more generous by making appreciable
reductions in rates and {reights. The Honourable Member in charge very
explicitly said in his Budget speech that most of the surplus has &risen
out of the increased rates and fares which were levied last year. But
what has he done? He has not proposed any reduction whatsoever in
rates and fares. On the other hand, he has threatened us that if certain
circumstances arise, he will take away the concessions which were given
last year. I shall merely cite two paragraphs from his speech:

~ “We are examining the question of whether the rebates designed to encourage the
export of coal and wheat are still justified, and the question of whether suburban
season ticket fares last vear are giving a fair return at their present levels. We are
also considering whether the“scale of fares for distances above 50 miles on the East
Indian Railway should not be broughi more into line with those on other State Rail-

This, Sir, is practically a threat that he will do away with the rebatas
which were given last year for the export of coal and wheat. Probably
he will withdraw these rebates which were meant for the promotion of
exports of coal and wheat. Becondly, it would appear that he has the
intention of increasing the rates on suburban season fares. That will not
be & very happy thing if he does it, because coming as I do from Calcutta
1 know that there are thousands of middle class people who live in
suburban areas—10 to 20 miles away from Calcutta,—and who are daily
passengers. They are mostly clerks attending offices, and they will be
very hard hit in these days if they have to pay more than what they

are paying now.

Then, Sir, with regard to the question of export of coal and wheat,
we want our exports in these two commodities to increase. Tf tha rebates
now granted are taken away, then the stimulus to exporte will disappear.
Therefore, Sir, I should like to have a clear assurance from the Honour-
able the Railway Mewmber that he would not touch these rebates nor the
suburban ticket faros during the current season.

Then, the next threat he has given us is this. Thir is what he says:

“We propose to continue the exemptions for food grains end fodder from the
increased freight given last year, because so far as we can see, extra expenditure on
staff will not be on a scale rendering il necessary to secure more revemme in that
direction; but I would remind the House of the warning I gave last year that ‘the
maintenance of the exemptign on food grains must depend on the demands made
on us for the remuneration of our staff, and that the case for exemption of fodder is

not so strong as it then was.’
He has linked up this question of the exemption of surcharge on food
ins. With the dearness allowance claim by the railway staff-which I
understand will be the subject matter of another debate in this House.
The prices of food grains are on a low level at present. There was a-
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temporary increase after the outbreak of the war, but the prices have all
gone down tremendously. I cun give figures if necessary, but I think
I need not do so as they are well known to Members of this House, I
would like to have an assurance that these rates also will not he increasad
nor would Government put any surcharge on food graine und fodder.
Fodder is an article for the use of dumb animals, and so the price of
fodder must be very cheap, otherwise it will not be possible to transport
fodder from one place to another. A

Then, Sir, there has been a serious curtailment of exports of primary
raw products. I would refer only to a few of the articles which are of
the utmost importance to this country. They are jute, cotton and linseed.
The exports of these commodities have declined very considerably and their

ices have also gone down tremendously. As regards jute, from the
digh levels to which it soared up—it soared up too high at one time,—
it went up to over Rs. 100 a bale,—it has now come down to Re. 84 or
Bs. 35 per bale. The same thing has also happened to cotton. The price
of cotton went up to Rs. 380 if I remember aright, and it has now come
down to Rs. 180 or so. The same is the case with regard to the price
of linseed—it went up to Rs. 10, and it has now come down to Rs. 4-10-0
or Rs. 4-12-0. I am giving merely approximate figures to show how
tremendously the prices of all these articles have come down, and we
have lost the export markets on the continent and also in Japan. Now,
the only hope is that we should try to circulate the trade in these three
articles inside the country itself. So, Sir, it is extremely necessary that
the Railways should help the trade to maintain the prices of these commo-
dities. They can do this by doing away with the surcharge of two annas
in the rupee which they levied last year. I understand that represen-
tations to this effect have also been made by several Chambers of Com-
zel_':e, and I hope, Bir, the Government of India will give due nttention

it. -

Then, the Honourable Member in charge said that he intends to re-
duce the surcharge on coal by five per cent for months from April to
October inclusive. But what was the rate last year from April to
October? It was fifteen per cent surcharge, and I think he wants to
retain that fifteen per cent for this period and have twenty per cent from
1st November to 81st March. If he calls it a reduction, then it is really
no reduction at all. Last year the rate was 12} per cent. with a maxi-
mum of Re. 1 per ton. He increased it to 15 per cent without any
maximum limit. On long journeys from Bengal coal fields to the Punjsb
or Bombay, the maximum surcharge came to very near Rs. 2, from Re. 1
which was the maximum limit before. Over and above that, without
consulting this Honse, without taking the views of responsible leaders
of parties, the Railway Board increased the surcharge on coal from 1st
November last to 20 per cent. And what they propose to do now is this,
—they want to stick to the twenty per cent for the busy season, 88
they call it, from November to March, and for April to October they ?’l_mt
to make what they call a concession. I think, Sir, the present condition
of the coal industry is not such as to justify this heavy burden of surchargé
on it. The price of coal has reached its rock hottom level. Tt is about,
if T remember aright,—because I am not & coal merchant,—it is aboub
Rs. 2-12.0 or Rs. 3 per ton or parhaps lower than that. I am talking
of second class coal. I am & small consumer of coal, and to that extent
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1 know the price. Bo, Bir, in my opinion, they ought to revert to the
surcharge of 12§ per cent with a maximum of Re. 1 which was prevailing
last year. There is one point to which 1 would like to draw attention very
emphatically for the sympathetic consideration of the Honourable the
Railway Member. The Railway Member has said in his Budget speech:

“. ... It has also to be remembered that with railways under Btate control, the
aim is not profits but service. Our rates, on which our income depends, are not fixed
with & view to securing the maximum income."

I will give him one instance in which he can be of some service to

8pu.  the economic condition of this country. It is about the reduc-
) tion in the rate of freight for dry cattle from big cities to rural
areas. This is a question which has been discussed in this House previ-
ously. I spoke on this subject also two years ago and I was very much
pleased when Mr. Frank D'Souza replied. I shall not read the whole
but only the last few lines of his speech. My suggestion at that time
was that the dry cows should be taken back from the cities at the rate
of two annas per mile irrespective of the distance over all the railways.

Mr, Chairman (Mr. M. S. Aney): The Honourable Member has one
minute more.

Babu Baijnath Bajoria: May I have five minutes more, Sir?
A few Honourable Members: Yes. '

Mr. Ohairman (Mr. M. 8. Aney): All right.
Babu Baljnath Bajoria: This is what Mr. Frank D‘Souza said:

| : that dry cows should be carried back at a rate of two annas
e e o o suggestion which T do not think we should have very much diff-
Sl b t it is one which, apart from my friend’s optimism, it would

i ing, bu d A .
?ﬁig'?o?ﬁ?mg’gm an undertaking here and pow. It is certainly one which we

shall examine most sympathetically.” . .
Unfortunately, as far as I know, nothing has been done in this respect.

The result is that thousands of enttle, cows, buffuloes and calves, are
being slaughtered in Calcutta and Bombay every yvear, because the full
rate of four annas per mile is too prohibitive for the cattle owners to
transport these dry cattle to the neighbouring rural areas. The result is
that they have to sell these cows and buffaloes to the butchers to be
glaughtered. On account of this drawback alone. I understend that in
the Bombay town about 25,000 cattle are being slaughtered annually, and
the figure is certainly double for Caleutta. The same conditions also
obtain, I understand, in Nagpur. Delhi, and other big cities. It is =
thing in which the Government can help and do service if they are not
out for 100 per cent profit, by reducing the rate of freight for dry cattle.

Another thing that I want is that there should be uniformity of rates
for the same article over all the railways in India. Let me make myself
clear. T do not want that there should be one rate for gold and the
same rate for coal, but what I want is that the rate for the same com-
modity, say, wheat,—for instance, it should be the sane on the Tast
Indian Railway as it is on the North Western Railway. At the present
time these rates vary considerably. The rate for the saine commodity on
the East Indian Railway is quite different from that on another railway.
1 do not see why there should be such a variation in rates for the same
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commodity over differciit railways when all the railways are owned by the
Government of India and many of them are now controlled by them
directly. Have I a few minutes more or shall I finish?

Mr. Chairman (Mr. M. S. Aney): One minute more.

Babu Baljnath Bajoria: Lastly, the goods tariff book is so.comphcgt.ad
that we do not know how to find out the rate for any.particular thing.
It is so complicated thai even the station masters do not understand how
to calculate the rates on consignments. There are so many classes of
goods and the maximum and minimum rates differ so widely—the maxi-
mum is sometimes ten times ss great as the minimum—that they can
manipulate the rates in any way they like. Even an elephant can go
through it. :

Mr. Chairman (Mr. M. S. Aney): The Honourable Member’s time is vp.

Babu Baijnath Bajoria: T would like that there should he fewer
clagsifications and this tariff schedule should be made so simple that an
ordinary layman or a business man may understand the goods tariff
easily. With these few words I cominend my motion to the House.

Mr. Ohairman (Mr. M. S. Aney): Cut motion moved:
“That the demand under the head ‘Railway Board'.be reduced by Re. 100."

Mr. Amarendra Nath Ohattopadhyaya (Burdwan Division: Non-Muham-
ma.clan Rural): In the observations I made on the general discussion of the
Railway Budget I said that there were various problems in connection with
the railways. This problem of freights and rates is one of the foremost
problems because it is directly connected with the public. This deserves
very great attention at the hands of the Honourable Member for Railways
because on it depends the commercial and industrial development of our

country.

When the railway system was introdueed into- this country, it was
mainly meant for administrative purposes, for transit of soldiers from place
to place with the greatest speed. The second object was to carry the raw
materials from the remotest corners of the country to the sea ports, and
that was with a view to facilitate the import of foreign goods into  this
country and export of raw materials. The later development was connected
with the transforming of the railway industry for commercial purposes.
the Government had ever any planned organisations in India with an eye
to the benefit of Indians, then my belief is, that this railway system would
have been a great factor in improving the economic condition of India.
But such a planning has never been in the history of British Government
in India. It is foreign to their nature. They have always preferred the
interests of England to the.interests of this country, and it was, therefore,
high time that that mood and attitude was changed.

Sir, what benefit has acerued upto this time in the matter of Commerce
and in Industry to India? If any benefit has accrued, it has secrued simply
as a by-product. In 1887, for the first time the Government of India
passed & Resolution regarding these rates and fares and there they thought
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of fixing the maxima and the minima so that by this system extreme
exsctions from the consignor and consignee might be avoided, also unecono-
mic competition between the different railways could be stopped. But, Sir,
gince that time between 1887 and 1910 no attempt has been made to
improve matters with regard to the rates and fares and it is pretty long
years. Then, after this long inactivity, the Railway Conference Association
tried to enter into this question and they have been trying to improve
matters but unfortunately our country has to suffer from the different wars
waged in Europe. In the last Great War of 1914, surcharges were levied
and again the same difficulty has arisen now. We have no help for it. We
cannot decide nor we are privileged to decide what should be the freight and
what should be the fare now. Under the circumstances the Government
are bent upon having more money from the railways. Still, as regards a
policy we can guide them as best as we can and say that there should be
a fixed rate for all railways and that according to mileage. There should
not be difference between different railways and different distances except
on uniform mileage rates. There should be a fixed rate and on that the
senders of the goods and also the passengers can very well find it possible
for them to know what the freight is and what the fare is and without
difficulty they can travel and send their goods. The greater the facility in
transit, the more the chance of the development of commercial enterprises
in this country. The inland trade of India requires greater nursing now
than our foreign imports and exports. We want the railways to be guided
with a view to ameliorate the condition of the internal trade and for that
purpose the Government should try to make a comprehensive scientifie plan
for fixing these rates and freights and they should always have a vigilant
eye on the interests of India first. The rates and freights should be so
fixed that there should be no difficulty in transit (1) in reaching in time (2)
and in reaching intact. The sender should be absolutely free from anxiety
after delivering his goods to the railway for transit and the difference between
the owner’s risk and the railway's risk should not be kept on because that
creates a good deal of difference. Why should there be any  difference
between the owner sending the gouds at his own risk and the railway
taking it at their risk. As soon as the goods are delivered to the railway,
the railway is the trustee of the goods and there should be no difference in
this matter. We understand that the Rates Advisory Committee has been
appointed and they are going into this matter and also there is a proposal
for a railway tribunal. I welcome these steps that are being taken but
just at present we are feeling the pinch of these rates being increased on
account of the war and we request the Honourable Member for Railways to
give his attentipn to what my friend, Mr. Bajoria, has said about the
present difficulties which commercial people are feeling. With these words
I support the motion.

Pandit Lakshmi Kanta Maitra: Sir, T think I should put in a few words
in connection with this motion. The Honourable the Communications
Member observed in his Railway Budget speech that the prophecies of his
critics, that the increase in rates and freights would react rather unfavour-
ably on the railway finances, have proved false. To borrow tha expression
which was used by the late Finance Member of the Government of India,
they were Cassendra like prophecies.

It is impossible from the bare fact of a surplus in Budget to come to

the conclusion that there has been real economic prosperity in the country
which is reflected in it. The Communications Member while having to deal
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with a huge surplus of 14 crores of rupees made a contribution of nearly
ten crores of rupees to the general revenues of the State. While it is
not possible for him to forestal the General Budgetary position which will
be placed before us this week end, we can anticipate what is in store for
this country when Sir Andrew’s close associate, Sir Jeremy Raisman raises
his head in presenting the General Budget. 8ir, I am one of those who do
not believe that the surplus of 144 crores really represents or reflects the
prosperity of the people. Tt is now more or less agreed that this surplus is
more in the nature of a windfall and that the adventitious circumstances of
the war have a great deal to do with it. Be that as it may, one naturally
expected that with a huge surplus like that, the Honourable the Communi-
cations Member would, at least in a modest measure, relieve the burden
which he threw on the taxpayers of this country by the surcharge on rates
and freights last year. This has not been done and it has caused profound
disappointment to the people. The only justification is the war. Fortun-
ately or unfortunately that will be a cover, I do not know for how long 8
period, for the many misdeeds of omission and commission on the part of
the Government. While I do not agree that this surplus is an_eloquent
tribute to the efficiency of the administration of the railways, I do not at
the same time hold that any deficit in railway earnings by itself argues lack
of efficiency on the part of the Railway Administration. The position has
to be investigated by experts. But, Sir, one thing is clear to all of us,
that is, that the Railway Administration requires. . . . .

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): A
complete overhauling. -

. Pandit Lakshmi Kants Maitra: . . . . a good deal of reorganisation
if not a complete overhauling. 8ir, it is common ecriticism that there has
been over-capitalization in the railway systems in India. It is impossible
not to sympathise with that criticism. Certainly the capital expenditure
had long reached the optimum. Tt is impossible for me, now to go into this
question. Now, Sir, the fact that the Railway Board in India has evolved
8 highly complicated, and, if I may say so, a8 grotesque scheme of rates
and freights shows that either the men who handle this administration have
no clear idea of the problems they have to deal with or they try to shirk
those problems unsble to find a solution for them. The Honourable the
Mover of this cut has given instances to show that for the identical com-
modity, the rates vary an different Railways. Leaving agide the question
of freights on commodities, look at the question of fares. By now the
Government of India own and control many a railway system. Is there
any uniformity in freights in all these Railways? TIs the fare over a thousand
miles the same on the E. B. R., the E. 1. R.. the G. I. P. and the N. W.
R.? No. There is absolutely no uniformity. Are the facilities in regard
to concessions the same in all the Railways? No. Most of these Railways
have not got any return ticket system. The E. B. R. and the E. 1. R.
have got a return ticket system. Certain Government Railways allow these
concessionary facilities only to the upper class passengers, the N. W: k., for
instance. Take for instance the B., B. and C. 1. and the G. I. P. Railways.
They have got none. Why can't you introduce some sort of uniformity 1
these matters? A traveller by Rail, from Delhi to Madras, knows what it
means. There used to be no return tickets on these lines and it is only



THE RAILWAY BUDGET—LIST OF DEMANDE 720

recently and that, as a result of strenuous activity on the part of my friend,
Sir F. E. Jamcs, that we have now got a more expeditious journev and a
system of return lickets there; and if his Knighthood was eurned, it was
efiirned from the people’s side though it came wrongly from the Government
side.

Bir, it has been another common criticism with the Railway Adminis-
tration that its scheme of freights is so designed as to facilitate the exports
of raw materials and the imports of foreign goods and their circulation in
the country. How far that criticism still holds the field requires a very
close examination but we have not got any agency to go in for that kind
of examination; but the very fact that on the different railway systems you
have got different interpretations of the same rules regarding rates and
freights is a proof that all is not well with the Railway Administration.
Everybody would expect a gort of uniform procedure, a uniform interpreta-
tion of these rules by all the different systems of Railways. Take for ins-
tance the several risk note forms. I had some personal experience; I know
that a particular risk note form in respect of a certain type of commodity
in transit is interpreted by one administration in one sense and in an
entirely different sense by another. These risk note forms are also changed
fromn time to time. The people do not get any notice, and the rationale
behind this change cannot be understood by ordinary mortals like us with
limited intelligence. My friend. Sir Andrew Clow, might smile but I
remember what a lot of trouble I was put to in sending a Motor Car by
Rail. '

Dr. P: N. Banerjea: Do you mean to say that the intelligence of the
Government Members is very great?

Pandit Lakshmi Kanta Maitra: Well, one may presume that, and though
there is no legal presumption about it there is perhaps a greaumption of
probability. Sir, if we want to raise this question of rates and freights today
it is only to draw the attention of Government once again to this vital
necessity of clarification of their own views and to the needs and require-
ments of our people.

Mr. Ohairman (Mr. M. S. Aney): The Honourable Member has got only
two minutes more.

Pandit Lakshmi Kanta Maitra: Sir, it is one thing to make a request for
a concession and it is another thing to demand justice, I do not think
that if on behalf of the people, of the taxpayers, we make a demand for
the removal of the surcharges imposed last year or for the removal of the
surcharge on coal which is one of the key industries in this country, we
are making a wholly unreasonable demand. If it were a deficit Budget,
the question would have been entirely different. The position now is that
whether it is a surplus Budget or a deficit Budget, there is some form of
excuse one way or the other, for withholding what we consider to be the
legitimate dues of the taxpayer. 8ir, the Honourable the Mover of the
cut has drawn the attention of the House to a fact which is of vital import-
ance to the trade and industries of the country. Owing to the abnormal
international situation, India has practically lost her foreign markets and
there has been a considerable shrinkage of her exports. Now is really the
time for the Railway Administration to consider what facilities they can
offer to the commercial community for the easy and smooth movement
of trade within the four walls of India at least. To that smooth flow of



730 LEGISLATIVE ASSEMBLY [26rr FeB. 1941

[Pandit Lakshmi Kanta Maitra. ]
trade some thought, some sympathetic consideration ought to be paid. That
will go some way towards compensating the tremendous loss the Indian
continent has sustained as a result of this war. Sir, we do not want to
censure the Government by this act; even if we intended that, we could
not do it today. We want, however, to make clear the position of us that
is. the only elected element in this House.

VYoices from the European Benches: No, no.

Pandit Lakshmi Kanta Maitra: I am sorry I forgot S;at my friends to
the left do also claim themselves as elected as we Indian Members do. They
will have to claim to be elected by us some day. S8ir, the little section, I
mean, the little Group in -this House, places the viewpoint of the publie
in this respect and I hope that it will be taken for all it is worth Sir, T
sipport this motion.

Str ¥, E. James (Madras: European): Mr. Chairman, T feel that you
must find yourself in & very embarrassing position, being in the
Chair at the moment when my Honourable friend, Pandit Lakshmi
Kanta, Maitra is quite unconsciously misrepresenting the representative
character of your Party. (Interruptions.) My friends will understand
that I am trying to give a little touch of humour to my remarks and I
am sure they will appreciate them when they see the point. Now, I
have only one point to make and T am emboldened to,make it by the
presence on the Treasury Benches of the Honourable the Finance Member.
I have read Bir Andrew Clow’s railway budget speech more than once.
His speeches, if I may say so, always well re-pay a second reading. They
are like the Scotech sermon which hag to be read after you get home in
order to be appreciated fully. 1 was touched by one or two remarks
made in his speech. He said that ‘‘our rates on which our income depends
are not fixed with a view to securing the maximum income.” That is not
very much consolation at the moment. But he alro said that it has to
be remembered that with railways under State control as opposed rail-
ways under Company-management, the aim ir not profit but service, so
that we must look upon the railways as a kind of State-controlled Super-
Rotary Club! No doubt, my Honourable friend will remember the other
motto, which is particularly used in business circles in the United States
of America, namely, ‘‘he profits most who serves best’’. And when we
come to the end of his speech we have the exhortation whioh is insepar-
able from the speech of one with such ecclesiastical traditions as my
Honourable friend. He says:

“I hope in the future this House or its successors will not forget the service
which. the railways have been able to render at this juncture and will be ready, when

pesce is restored, to give the railways generons treatment.”

He goes on to say: )

“‘Generosity by the communit{ here is generosity to themselves and a liberal policy
towards the railwaye will not fail of its rewards.”

I think there has been a printer's error here. What the Honourable
Member, I think, really meant to say was that he hopes that he and his
successors will not forget the service which the public has been sble to
render at this juncture and will be ready, when peace is restored, to give
it generous treatment. Generosity to the public is generosity to them-
selves and I would ask my Honourable friend to remember that a liberal
policy on his part towards the public will not fail of its reward.
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- Now, all that is linked to the one point 1 wish to make. These fares
and freights were raised last year and I take it that they are in the
nature of a surcharge. It is not an ordinury rise in the freight or fare
structure because it bears no relationship to the other variationg in freights
and fares. Two annas in the rupee, one anna in the rupee with, of
course, an exception for minimum travel. Now, the point of the Honour-
able the Finance Member's presence this afternoon in connectioh with
this matter is that there has been a rather murky history behind ¢his
matter of surcharge. He will, no doubt, recollect that in 1981 certain
surcharges were placed upon income-tax and super-tax. Surcharges, we
were told in those days, were of an emergency character to be removed
the moment the emergency passed. Well, several emergencies passed
but the surcharges remained. When we went to Finance Members, one
after the other, we were told that it was quite impossible for any Govern-
ment to say that a particular surcharge, which was placed on the ordinary
rate of income-tax and super-tax, should, at any particular date, be
rernoved. Well, we know to our cost that, of course, a surcharge ceases
to be a surcharge when it gets absorbed in the ordinary rates of income-
tax and super-tax, and I am a little afraid of something in the nature
of a change from the step to the slab system taking place in this matter
of railway rates and freights. I wonder, therefore, whether the Honour-
able Member would, in the spirit of his high exhortation, give an assurance
to this House, which has so far willingly given him the additional money
that he wants and which, I believe, would be willing to vote with
alacrity this additional taxation, if they knew that it wag going to be an
emergency form of taxation. I wonder if my Honourable friend would
give us some measure of hope that when thig emergency has passed, then
these surcharges will be removed. Of course, I know, he will find that
more difficult to give in the presence of the Finance Member, who, in
these matters, is credited, and I believe rightly credited, with.an extreme-
ly stony heart. At the same time, I think it would be only fair for him
to let us know whether he does consider that these are, in fact, emergency
surcharges. [f they are, then we look forward to the emergency passing
and the surcharge with it. Can we? Is he prepared now to let us know
thut as soon as the emergency passes, that is, the financial emergency
arising out of external events over which we have no control, these sur-
charges will disappear.

There is only one other point that I should like to make. I am not
sure that it is strictly relevant here but I hope the Chairman will for the
mcment not listen to me. In a sense, it arises out of the additional
revenue - which my Honourable friend is getting out of this increase in
rates and fares. I should like to know whether he and those who advise
him are satisfied that the railways in this country are equal to any emer-
gency which might come. I am not talking about the so-called strategic
lines. Any line might become a desperately important strategic line. Is
he satisfied that the railways are so equipped, particularly, in the great
industrial areas of this country as to be able to meet any sudden emer-
gency which they might be called upon without much warning to meet
in connection with the carriage of essential war supplies.

Now, Sir, my only other word is to say that as far as my ‘own consti-
tuents are concerned—and I represent an elected consitituency like my
Honourable colleagues on this side of the House—they are fully willing
to bear these burdens, but they do want a little bit of a silver lining to
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the present clouds relating to the future, which will enable them to bear
those burdens more cheerfully and hopefully.

The Honourable Sir Andrew Olow: Sir, we began this debate with a
speech from my Honoursble friend, Babu Baijnath Bajoria, which, if 1
can summarize in one sentence, was ‘‘give me assurance that you were
teligng fibs when you said you were considering the possibility of an in-
crease in certain directions.”’ I am afraid, in spite of his eloquent appeal,
I may hardly do that. But of course when I mentioned the things that
we were examining, 1 did not necessarily mean that ¢he examination
would involve any increase in rates. It might lead us to the conclugion
that we should not make an increase. He referred to the coal and the
wheat expori rebates. I think he will see that there is obviously a case
for examination here. These were put on in circumstances differing from
thcse confronting us today with the object of encouraging exports and
of enabling Indian sellers to secure foreign markete which might other-
wise be closed to them. I doubt if at this present moment they exercise
any appreciable effect in that direction and the main question obviously
must be whether, if we were to remove them we might be injuring indus-
tries not at the moment, but might at some future date be jeopardising
their chance of retaining the markets which they have already secured.

Then, he referred to food grains and I gathered he had some objection
to my repeating not a threat but a warning which I gave in the preceding
year, partly because that was in some way linked with the demands that
might be made on us hy our staff; and. he indicated emphatically his opinion
that this was certainly not the time for an increase of rate on food
grains. We are not contemplating any increase at the moment. 1f he
reads my speech again, he will see that food grains_and fodder, are put
in rather a different category from the possible increases I mentioned first.
But I think he will recognise that the prices of food grains have risen—
that is indeed one of the arguments that is being used why we should
give certain allowances to our men,—and that it is not unreasonable that
if any heavy demands were made on us in that direction, we should re-
cognise that the agriculturist is getting & higher price than he wag at
the beginning of the war and that therefore we should seek to get a little
of the increase ourselves in order to recoup us for the extra charges.

Then, he referred to the question of fodder and appealed to me not
to put anything on fodder, I gather because the animals were dumb.
Well, they are dumb, but those who own them are not, and Babu Baij-
nath Bajoria is not. But we are not at the moment contemplating an
increase in fodder. Before I leave the question of the dumb sanimals,
I might perhaps deal with what he said about dry cows. I have been
jnformed that the suggestion made a number of years ago was adopted
and that the East Indian Railway now allows a uniform rate of two annas
8 mile from Calcutta to any station in the North West.

Babu Baijnath Bajorla: What about other railways?

The Honourable 8ir Andrew Olow: Both he and Pandit Lakshmi
Kanta Maitra pleaded for uniformity of rates. Pandit Lakshmi Kante
Maitra, although I do not suppose he realised the fact, was doing his
best to furnish me with an argument for putting up the fares on the
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Enst Indian railway because as I indicated in my Budget speech, the
rates of passenger fures there for longer distances are lower than elsewhere.

Pandit Lakshmi Kanta Maitra: You are going to do that berefit for

us.

The Honourable Sir Andrew Olow: I am not at all a believer in any
strict uniformity. There are constant appeals in this House to adopt on
one railwuy exactly what we do in another. There are two rensons
agninst that. Tn the first place vou are dealing with a Continent here
where conditions differ radically from place to place.  Your freight
structure is, [ admit, A complicated one. I will agree that it is too com-
plicated, but it does represent and embody various adjustments to Jocal
conditions, attempts to get traffic to move more freely and attempts to
meet local conditions.

[At this stage, Mr. President (The Honourable Sir Abdur Rahim)
resumed the Chair.]

There is a second argument, not so fundamental, against uniformity
and that is this that I find that on uniforinity we nearly alwaxs lose. For
example, the pay of n certain grade of emplovee on this railway and that
difters. Why not have a uniform rate? It is alwavs the top rate that
1 am nsked to make uniform. In contradiction of the well-known motto
of the Finance Department, ‘whichever.ig lower’, we are always told
‘whichever is higher’, so that I do not get any reduction because I am
vlways being pressed to give increases. We however, do recognise that
our rate structure is unduly complicated and work is at present being done
on its simplification and the preparation of n rates register which will make
the position clearer than it is today.

Then, of course, my Honourable friend. Babu Baijnath Bajoria, referred
# coal. When he mentioned that the price of coal was Rs, 2-12-0 I
hegan to feel that we had been badly let down heenuse we are bringing on
coul thix year on an average at about a vrupee more.  Then T found he was
referring to second class coal. I remember the days, not so long ago,
when first class coal was selling at the price he mentioned so thai in
view of the rise which has taken place since, and I think the almost un-
precedented exports the coal industry has had in the last year, I find it
a little difficult to believe that it is in such dire straits as my Honourable
friend suggested.

Then, Mr. Chattopadhyaya took us into a much bigger field when he
referred to the planning of railways. He complained that railways had
been planned with a view to export and import trade rather than with a
view to the development of the industries of the country; and I think
he suggested that there was some sinister motive behind that. It is very
difficult for me to explore the minds of those great pioneers who 80 or 90
years ago started planning our big lines. I feel fairly confident that living
ae they did in a time long before there was any thought of the State's
presen}, interest in economic development, they were putting down their
railways where they thought they could get the money. They were put-
ting down their railways to meet economic conditions ag they saw them
then and as far as they could foresee. I doubt if anybody in those days,
Indian or European, foresaw the immense industrial development that
has taken place since. I recognise that the diversion which has taken
place in the last few years from export and import trade to manufacture
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has crented a problem for the railwavs because it has undoubtedly de-
prived them of what on the whole would provide longer leads and has
thus curtailed to some extent their earnings. But I do not think, regard-
ing the country as a whole, that our railways are badly planned with a
view to our industries. I think they serve the industries of the country
well, which is not unnatural because of course they have guided to some
extent the location of those industries themselves. I am afraid that if
the Honourable Member wants to ask me to re-plan the railway system
I should have to decline the task. He referred also ta the big divergences
between owners of risk rates and railway risk rates. These are only in
respect of some classes of goods. I think I am correct in saying that in
others the difference has been abolished and in some it is small.

Then my Honourable friend, Pandit Maitra, took us into the realm
of the general principles of raising freights and fares, and that was also
the theme of, perhaps I should not call it a sermon, but the Y. M. C. A.
tslk of my Honourable friend. Sir Frederick James. He turned with his
usual deft touch my peroration into one of his own and asked for an
assurance that the surcharges would be removed after the war. I am
afraid he will regard it as a sinister fact, but if he looks up my speech
of last year he will find that except in respect of coal where the word
was already there I refrained from using the word ‘‘surcharge’” at all.
The fact is that any Railway Member who gave a promise as to what he
or his successor would do two or three years hence and after an immense
war has been fought to a conclusion would be extremely rash and might
be in danger of giving pledges that could not possibly be fulfilled; and I
awn sure Bir Frederick James himself realises that. All I can say is this,
tnat the growth of the railway reserve at present standing at an extremely
low figure is both a protection against further enhancement and offers o
certain prospect of reductions when conditions improve. We have follow-
ed, but only to a small extent, the principle of charging when we believe
the traffic can bear it. We are not taking by any means all the advant-
ago that a commercial firm could take of the position in which we find
ourselves. But it is surely sound policy to keep your 1ates up at a fairly
high level when traffic is good, lrnowimnf that you are bound to meet
worse times when your alternatives will be either to enhance the rates
and thus add tremendously to the difficulties which industrialists are al-
ready facing, or to cut down your pay or to adopt economies that are
n~t in the interest of the country. We are trying to put the railways in
a stronger position, a little stronger position, knowing that we cannot
expect a continuance of the present conditions and that a time will almost
certainly come when we shall bave to face diminished traffic. The extent
to which any one standing in my place will be able then to give reduc-
tions or even to avoid increaseg will obviously depend on what we do in
these years when wholly exceptional circumstances enable ug to enrn
high income. . _

Mr, President (The Honourable Sir Abdur Rahim): The question Is:

“That the demand under the head ‘Railway Board" be reduced by Rs. 100.”

The motion was negatived.

Communaliss in Ratheay Services.

Mr. Govind V. Deshmukh (Nagpur Division: Non-Muhammadan): Sir-

I move:
“That the demand under the head ‘Railway Board' be reduced by Rs. 100.”



THE RAILWAY BUDGET—LIST OF DEMANDS 735

On this motion I desire to discuss the policy of communalism in services
in the railway administration.

The Honourable Sir Andrew Olow: Sir, before my Honourable friend
enters on his speech, I want to suggest that this is not a very suitable time
in which to discuss this question. An important Party which is very
keenly interested in it is absent,—not, I admit, in my view for very sound
reasons,—but it is absent from the House and it will put me in a difficult
position if I had to enter on a discussion of this subject after only one side
of the case had been presented. And I would ask him for the sake of
communal harmony and other reasons to give this reconsideration and not
to press this motion today.

Mr. M. 8. Aney (Berar: Non-Muhammadan): Sir, may I ask whether
the Honourable Member will be prepared to give us some opportunity to
discuss the D’'Souza report in this Session?

The Honourable Sir Andrew Olow: Sir, I recognise that the D’Souza
report is a matter of interest. I have been asked by the Party which is
abgent and I was asked in the last Bession also to allot time for it. And
if it is the general desire of the House that there should be official time
allotted to this subject T shall recommend that to the L.eader of the House
who, T have no doubt, will consider it.

Mr. Govind V. Deshmukh: Sir, in view of the statement made, I do not
wish to move this cut motion.

" Gricvances of the North Western Railway Employees.

Mr. Lalchand Navalrai: Sir, I move:
“That the demand under the head '‘Railway Board’ be reduced by Rs. 101."

On this motion I wish to discuss the grievances of the North Western
P Railway employees.. Up to now, the motions that we have
moved have been with regard to policy. This is a motion with

regard to persons who will work out the policy. Without their content-
ment, the policies cannot be carried out, and it is the paramount duty .of
the State and the railways to keep these employees contented. My
motion is not intended at all as a censure motion against the Govern-
ment. On the contrary, it is to persuade the Honourable the Railway
MembBer to come to the help of these low-paid employees who do all the
work at the railway stations as well as it the offices. I shall, first of all,
refer to the grievances of the grade I clerks. The Honourable the Railway
Member is aware that I drew his attention, during the budget discussion,
to the pitiable plight of these employees in the stations and in the divisional
offices. These are the persons who work as sales ngents on the North
Western Railway and whose conditions I have been discussing. I was
informed at that time that the matter was under consideration, and that
some relief was proposed. It cannot be denied by any one that this ques-
tion of relief to these low paid persons has been hanging fire for a very
long time. Whenever it was raised, tho same stereotyped reply was given,
that the matter was under consideration. This has gone on for years, and
these people are now so discontented that we have been receiving every
day telegrams from them that they are not being given any relief, cnd

E2
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that they are very much concerned over it. 1 do not know exactly the
nature of the relief that the Honourable the Railway Member proposes to
give them. But it seems it consists in increasing the sanction of the grade
I posts, so as to give some immediate relief to the persons who have been
now on the top of grade I, that is, on Rs. 80 for A number of vears. Tt is
proposed, I think, that this relief is going to be given for a number of
years. It would, therefore, be only a temporary relief. 1t will not remove
the trouble at all, for those following them will again be blocked on Rs. 60.
Therefore, the relief should be in the form, either of amalgamation of
grades 1 and 2, or an employee should automatically rise to grade 2 on
completion of 10 or 12 years service. Regarding amalgamation, 1 would
like to know rather fully why it is that he has been against amalgamation
of grades 1 and 2. We have always heard from him that he does not
consider amalgamation to be a relief. But I think that is the best relief,
and it should be considered and reconsidered by the Honourable Member.
At one time the number of grade 2 posts in the clerieal line such as goods
clerks, booking clerks, parce! clerks, train clerks and other clerks was
more than it is today. But there have been many retrenchments, not as
part of the general econoiny campaign of 1981, but most of the officers,
when a grade 2 post fell vacant, try to aholish it. That is the difficulty.
H, in a higher grade, appointments fall vacant, und if those appointments
are aholished, then there will be no flow up at all from grade 1, and this
policy of abolishing appointments in the higher grade is most detrimental
to those who are in the lower posts. We do not know, but it may be
that in the scheme of the relief proposed the same principle of abolition of
higher grade appointments may occur and I would like that that should
be removed and orders should be given that no abalition in the higher grade,
should be made . . . . .

The Honourable Sir Andrew Clow: Which abolition is my Honouruble
friend alluding to?

Mr. Lalchand Navalrai: T am talking of grade 2 and grade 1: whenever
appointments arise by vacancies in grade 2, some of them are abolished,
and their number is decreased . . . .

The Honourable Sir Andrew Olow: Of clerks?

Mr. Lalchand Navalrai: Yes; and it is the same in the case of guards
to whom I shall come presently. In case a system of automatic promo-
tion is introduced, there will be no question of abolition of grdde 2
appointments by officers who may have a fancy for doing so. This aboli-
tion of posts is a source of great hardship on the employees. If figures
of the sanctioned strength of 1980 and of 1941 are examined, it will
appear that a large number of grade 2 posts have been abolished. The
consequence is that the grade 1 clerks have drifted to such pitiable straits
that the Honourable Member is moved to give them some relief. It 18
therefore, strongly urged that a system of automatic promotion to B‘T“dd"
2, after at least 12 years’ service in the lower grade, should be introdice
to close this vexed question once for all.

Now, with regard to divisional office clerks, the Honourable Member
in his reply said that their duties were not like the accounts office clerki!é
Their duties may not be the same, but it cannot be said that these peoP
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are not doing such work that some relief should not be given to them. It
hus been admitted more or less that the Honourable Member has been
moved to give them some relief. That clearly shows that their work is
such thut it requires some relief to be given to them. Even if the work
is not exuctly the same, the work done by the grade 1 and grade 2 clerks
is simiiur. Originally it was only intended thut these grade 1 people
should do'routine work; but in subsequent years it has come about that
they nre doing the same kind of work as the grade 2 clerks. During the
general discussion on the railway budget 1 read out extracts from the
communiqué of the General Manager of the N. W. Railway . . . .

Lieut.-Oolonel Sir Henry Gidney: I rise to a point of order—I do not
know whether there is & quorum here.

(At this stage the bell was rung and the necessary quorum was
present.)

Mr, President (The Honourable 8ir Abdur Rahim): The Honourable
Member can now go on.

Mr. Lalchand Navalrai: As | was submitting, Sir, the duties of grade 1
and grade II clerks are more or less similar, and, therefore, there should
be no difference between them, and that is the real reason why these two
grades should be amalgamated.

Then, Sir, in replyv to my unstarred question No. 48 which 1 asked on the
25th instant, the Honourable Member was unable to furnish me with a
duty list, becanuse we wanted to know whether the clerks who are in these
two grades are doing the same kind of work or not. The Honourable
Member said in his reply that their duties were not specifically demar-
ented, but the comparative strengths of the two grades are regulated by the
nature of the work done. 1t is true that in the beginning their work was
demarcated; they had only to attend to inward and outward registers or
do some such light work, but now these clerks are doing disposal work.
Therefore, why should not the people who are in these two grades be
smalgamated so that they may have an opportunity to rise?

Sir, the Honourable Member is not treating the case of Divisional
office clerks like the accounts office clerks. There is the nearer analogy
of clerks on the G. I. . Railway, which is also a State-mgnaged Railway.
On this Railway it has been considered that relief is necessary. So why
should not the N. W. R. follow suit in this matter? On the G. I. P.
Railway. grade 1 clerks completing 10 years' service automatically step
into the scale which will take them straight to Rs. 80, and there relief has
been granted, while similar relief has been delayed on the N. W. Railway.
T cannot understand why there should be so much delay. The Honour-
able Member said that the matter is being considered by the General
Manager and the Railway Board, but the matter is such that it cannot
brook any further delay.

There are reasons urged for giving differential treatment to office clerks
on the N. W. Railway, but there should be some explanation for it. The
present strength of Grade 2, which is nearly cent per cent of grade I pasts,
has not given any relief, and therefore it is desirable that some other
method of relief should be thought of. If the Honourable Member has to
go by analogies, then there is the instance of the G. I. P. Railway, which
is 1 Stnte-mannged Railway, and there even employees in the revised
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scales of pay recruited after the 15th July 1981, can now rise up to Rs. 80.
My humble submission is that the case of men on the N. W. Railway
should also he viewed in the same light so as to remove the discontent
that exist among them

Mr. President (The Honoursble Sir Abdur Rahim): The Honourable
Member’s time is up.

Mr. Lalchand Navalral: Is it s0? I was going to\deal with the ques-

tion (:))f guards now. Is the tiime all over? Can't I get one or two minutes
more ’

_ Mr. President (The Honourable Bir Abdur Rahim): No, there is 'no
time now. Bomebody else can take it up.

Mr. President (The Honourable 8ir Abdur Rahim): Cut motion moved:
“That the demand under the head ‘Railway Board’ be reduced by Rs. 101"

Sardar Sant Singh: Sir, I shall take up that portion of the subject
which my friend, Mr. Lalchand Navalrai, could not deal with for want of
time, because I also have given notice of a cut motion on the question of
promotion of guards on the N. W. Railway. 8ir, the grievances of guards
on the N. W. Railway have been the subject of questions both from me and
from my friend, Mr. Lalchand Navalrai, during the past year or two.
I said in my speech on the general discussion that the Honourable the
Communications Member was pleased to give us an assurance that he
would look into this question; as a matter of fact, he did examine the
question and drew the attention of the N. W. Railway Administration to
the grievances of these guards, but unfortunately where the rule is followed
in the letter of the law, it is broken in itg spirit. Though the grades of the
guards were automatic in the first instance, these grades have now been
converted to selection grades since a year or two, with the result that
seniority does not count at all. In the recent selection that has taken
place in this cadre, probably due to the initiative taken by the Honourable
Member in charge, no understandable practice has been followed in making
the selections. Divisional offices sent up a list of persons, and when they
were asked on what principles the selections were made in the divisions,
they could not point out any sound reasoning for making the_ selections.
Tt would appeaf that the Divisional Superintendents have used their dis-
cretion in sending up the names of people whom they wished to select o
appear before the Selection Board. When these people went for the inter-
view before the Selection Bobard, seniority was at a discount. Previous
antecedents about service, and remarks about the performance c_)f their
duties by their superior officers were entirely ignored. There is one
instance, in particular, in which a guard was selected for a higher grade,
although he did not believe that he would be selected, because there were
12 bad remarks in his service. Yet he was relected, while others W.l‘?h
satisfactory service for the last 10 or 12 years, who have been ol’ﬁc_lstll-'tlg
in the higher grade, have been ignored entirely, and we really fallk. 0
understand what principles were followed by the Selection Board in pneking
the final selections.

~ In one of the cuts of which I have given notice I have complﬂifft‘d
sbout the™open charge of lack of honesty even amounting to corruotion
against the members of the Selection Boards on the N. W. Railway



THE RAILWAY BUDGET—LIST OF DEMANDS 739

That is such an open scundal that if you talk with a newly recruited inaa,
he will tell you that he procured the recruitment irrespective of com-
munal considerations. I am not referring to communal considerations at
all. They actually procure the appointment by paying one or two months’
galary in advance to the Belection Board. 1 have brought this to the
notice of the Railway Board, so that the Railway Board may be in a
position to make an enquiry into this question, not for the purpose of
satisfying the public alone, but for the purpose of clearing their own officers
if this scandal is based on wrong facts. My second object is to secure
the purity of the service. I know that in a big orgsnisation employing
about 700,000 persons, there are bound to be lapses here and there. I
can also appreciate that human agency, however, perfect it may try to
become, still lacks that perfaction which is the ideal for a good organisa-
tion. Still, after taking all these things into consideration, if an ew:l
assumes the proportions of a scandal, I think it is the duty of all of us to
bring to the notice of those who are in power, who are in a position to do
something in the matter and to stop this scandal.

The next point which T want to make in connection with guards is
the question of their promotion. I think I am not doing any injusiice
to the Honourable the Communications Member if I just try to place
what T understood him to say in reply to the general debate—that earlier
these grades were constituted on racial considerations. I think that is
what T understood him to say. I am speaking from memory.

An Honourable Member: Grades III and IV.

Sardar Sant Singh: That grades III and IV have been opened to &ll
classes of Indians and it is not necessary to fill up all those
vacancies that have occurrel in the upper grades. But I just
want to bring to his notice this letter of the General Manager, No. 757,
E. 1. 4, dated 8th November, 1985. In this letter the lower grade guards
“were given to understand that they would be promoted to the IIT and IV
grades as vacancies occurred. I will read only a portion from that letter:

“Tt has never been the policy to keep vacant posts of grade III and IV guards as
alleged by memorialists. Ft. has, however, been decided to abolish the posts of
guards grade IV with a corresponding increase in the number of grade III posts and
this does not affect the promotion of grade II guards.”

I think the language is very clear and very explicit. Now, to take
shelter behind the plen that grades TIT and 1V were only open to Euro-
peans or Anglo-Indians und now that those posts have not been filled up
on account of racial considerations, therefore they cannot accept that
these grades should be open to the lower grade, that is, grade II guards.
The promise is given in this letter that grade TV is abolished. The
number of posts which were in grade IV would be brought down in grade
III. and grade II1 would correspondingly be increased and promotior. o:
grade 1I would automatically take place in those vacancies. The ficures
are with the Honourable the Communications Member. The combmed
strength of grades 111 and IV in 1985 was about 600, and now that strength
is somewhere near about 200. The first complaint is, why has this
strength been reduced? Already a promise was given in 1985 that the
strength would be maintained. The next point is about direct recruit-
ment. Direct recruitment has been adopted for grade III. It may be
the policy, i¢ locks to be the policy of the railway administration that men



740 . LEGISLATIVE ASSEMBLY [26tH Frs. 1941

[Sardar Sant Singh.] .

with better education and higher responsibility should be taken directly
in grade ITI. I have no quarrel over that policy if that is the polic).
But what I quarrel about is this. Supposing graduates are to be taken,
as they are actually taken in grade III, why should a graduate in grade
IT not be promoted to grade III, and why should, having joined in grade
11, his degree be a disqualification for him when the competition is between
him and a new graduate?

An Honourable Member: Why 'do you want a graduate?,

Sardar Sant Singh: They have recruited graduates in grade III, but
what I cannot understand is, when a gradpate has enlisted “himseli :n
grade II, why, should he not be given preference to the new man who is
taken in grade III directly? Again, according to the orders 20 per centi
are to be recruited directly, but the N. W. Railway has exceeded this
limit of 20 per cent. in taking direct recruits. Naturally the more
recrufts are taken in grade IIT directly, the promotion of grade 11 is
barred and I would like the Honourable Member to look into this question
trom this point of view. Taking into consideration the method of selec-
tion to grade III, may I not appeal to him to approach the question fro'n
a different point of view? There is no doubt that fitness, senioritv and
other factors are a necessary element to be taken into consideration, but
when we find that seniority is being ignored altogether. satisfactory service
is being ignored altogether, and other considerations are being brought for
promotion, is it not necessary that the Honourable Member should davise
some means or issue instructions that the selection boards should record
their reasons for giving preference to a junior man over a'senior man,
and it should be open to the man who is.not selected; to appeal against
the decision of the selection board if and when he is dissatisfied with their
decision? Some sort of appeal should be allowed and in order to cure
this evil it will be necessary that some sort of check to the vagaries of
the Selection Board should be placed so that the employees may have
vonfidence that their rights, when they come before the Selection Board,
will not be so contemptuously treated as they are treated today.

Mr. President (The Honourable Sir Abdur Rahim): The Honouiable
Member's time is up.

Sardar 8ant Bingh: With these remarks, I will request the Commun:-
cutions Member to look into the matter once more and examine the record
of the selections that huve taken place during the last year and satisfy
himself that they have donme it in the right manner.

The Honourable Sir Andrew Olow: Sir, we have had two eloquent
appeals on behalf of two different classes of men. 1 think both of them
were raised in the Railway Budget of last year and at that time I confess !
was inclined to the view that there was more to be said for Sardar Sant
8ingh's proteges than there was for Mr. Lalchand Navalrai's.

Mr. M. 8. Aney: The situation is now reversed.

The Honourable 8ir Andrew Olow: The situation is now reversed.
Further investigation convinced me that both Sardar Sant Singh and T
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had been under u misapprehension as to the position. I had
looked, with the assistunce of the Ruilwuy Board, at figures of men
ranged in various grades. 1 had found that a whole grade has been abolish-
ed of guards and that in the grade below the number of posts have been
greatly ‘reduce_d‘ I jumped or came to the conclusion, which I think
Bardar Sant Bingh also cume to, that these men mnust have been deprived,
very seriously, of their prospeets of promotion and I discussed this matter
with Mr..Griffin who was afterwards uppointed as General Manager of
the. Ruilway and .who, on arriving there, investigated the matter himself.
This led to the discovery which was entirely new to me, that these grades
represented the old and bad principle of racinl discrimination. There was
A grude intended for Europeans, the next grade was intended for Angio-
Indians and Parsis und the next grade for Indians They dated from
the days when the Indians offering themselves for this kind of work were
not men of education, who could be expected to fill the higher posts and
when we had to depend on Europeans, Anglo-Indians and Parsgis

Mr. M. 8. Aney: Uneducated?

The Honourable Sir Andrew Olow: Who were better educated. (Inter-
ruptions.) 1 think I am stating what Sir Henry Gidney, who has much
longer experience of Railways than I have. will remember is a faci.

Lieut.-Oolonel Sir Henry Gidney: Absolutely.

The Honourable Sir Andrew Olow: The result was that taking a
general view of the matter, the changes which had been introduced by the-
North Western Railway had not reallv diminished the legitimate prospects
which these men had when they entered the service. Theyv had of course
diminished what they may have got if we had thrown the whole grades
open as u channel of promotion but T would remind the House that mn
those vears it was presgsing the Railway Administration every rvear for
economies in every legitimate direetion and T think the General Manager
of the North Western Railway felt, and felt rightly, that having regard
to the prospects of guards higher up and having regard to the fact that
the higher grade had been based on a racial distinetion he was well
justified in effecting the economies he did. Moreover, as I have sug-
gested, guards have considerable prospects of rising out of the grades of
guards altogether and thus they are in rather a different position from
clerks for whom the number of Superintendentehips and higher posts is-

strictly limited.

Mr. Lalchand Navalrai: Which are the other avenues for them tc rise
to?

The Honourable 8ir Andrew Clow: Controllers, Assistant Station.
Masters, foremen and various posts of that kind. :

Sandar Sant Singh: What I have not understood in the letter of 1985.
is this. In response to the memorial submitted, it was clearly stated that
grade III will be open and grade 11 Guards will go up into Grade III
automaticallv. Tt was not that only No. IV was abolished on account of

racial discrimination.
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The Honourable 8ir Andrew Olow: We have undoubtedly altered our
position. We agreed a short time ago that direct appointment to inter-
mediate grades should be to-a certain extent within the discretion of the
General Manager. I admit that and that reminds me of another point.
Bardar Sant Singh said that if you make direct appointments of graduates
why should not graduates lower down be equally considered for thit
promotion. Well, the objects of direct appointment are various but one
of them is to secure men at a young enough age to ensure ,that 'hey
will reach higher posts when they are not too old. It is one of the defects
in some of our services, where promotion has tended to be from very
low grades up a considerable distance, that men come t6 the more difti-
cult and more responsible posts when they are near retirement and cannot
give the same service which they otherwise would. One of the advant-
ages of recruitment at intermediate stages is that it gives a chance to
-secure men who will rise higher without giving so much need for that
-selection which always raises heartburnings. My Honourable friend
referred to an alleged scandal in respect of the selection of certain guards.
-1 was glad to hear him say that this information might be based on
wrong facts because I find it very difficult to believe that anything of
the kind has occurred but I ecan give this assurance, that if there are
facts and if you provide those facts, I feel certain that the General
Manager will make an investigation into the matter. But we canuot
obviously act on allegations; there must be evidence on which to justify
-an investigation at all.

Now, I shall turn to the clerks. This is a much more complicated
and much more difficult case and here T must take the House a little
‘back into what I would call the causes for the agitation rather than the
reasong for yielding to them, because there is a big distinction between
the two. I believe that this demand for amalgamation of grades cun be
traced to more than one cause. The principal cause was this. In ancther
Department, Accounts, two grades were amalgamated. Now, let me give
the pay of those grades. The two amalgamated grades are as followa.
‘One started on Rs. 40 and rose bv Rs. 4 to Rs. 80. The other began
also on Rs. 40, rose in exactly the same way by Rs. 4 to Rs. 80 but it
had two further steps of Rs. 5 so that it rose to Rs. 90. The duties could
not be clearly demarcated and there was obviously no real reason for
keeping two grades like that, which overlapped over practicallv the whole
of the range. The only effect of amalgamation, so far as'I can see. waz
to add to everybody those two final steps which, prior to amalgamat.on.
was enjoyed only by those who happen®d to be in one of the grudes
and not by those who were in the other. Now, the present case is
entirely different. Here we have two grades. It is a little complicated
‘by the fact that T have got both the old and new scales in front of me.
but in both the two grades overlap at no period, no point whatever. A
man in grade would start, on the old scale.—my friend, Mr. Lalchand
‘Navalrai, will cormect me if I am wrong—at Re. 89 and rise in his eighth
vear to the top to Rs. 80, and under the new scale he would start at Rs. #0
‘and in the ninth year would find himself at the top at Rs. 60 ‘

Mr. Lalchand Navalral: . . . . and then stagnate.

The Honourable Sir Andrew Olow: The upper grades began, in the
-old scale, at Re. 68, that is, Rs. 8 above the top of the lower grade, and
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rose, in seven years, to the top at Rs. 95. On the new scale they start
at Rs. 65 and rise, in nine years, to Rs. 85. So that the demand for
amalgamation really means a demand that, after completing eight years’
service on:the old scale and nine for a man on the new scale, everybody
should be in the upper grade; in other words, if we take an average service
of thirty years, it means that, for well over two-thirds of his service, he is
going to be in the upper grade. Perhaps seveuty per cent. of the posts,
viewing it from the side of the expenditure, are going tg be upper grade
posts, so that the expenditure on that is enormous; and there is no justi-
fication for it in the degree of work to be done.

Mr. Lalchand Navalrai: You are taking the same work from him.

The Honourable Sir Andrew Qlow: There may be no very clear demarca-
tion but that argument could apply either way; it might apply equally
well to abolishing the upper grade as to rendering the lower grade a mere
step which a man occupies for a few years before he reaches the grade
higher up. The analogy, therefore, from the Accounts Department does
not help the case at all—although I believe that to have been the most
potent cause for this demand.

The second cause for it will be evident to the House from the details 1
have already given of the scales. I will take the new scales of pay so as
not to complicate the position unduly. A man who enters on Rs. 80
within five vears finds himself drawing Rs. 50, and within snother
four years he is on Rs. 60, which is double the pay at which he
entered the service. In the older scale it is even worse, because he
reaches the top in the eighth year. The result is of course that as there
are a limited number of posts above him, he has to spend a long period
on that maximum. But what is the reason for that? One reason for
that surely is that the scale of pay close up too rapidly; he goes up far
faster than scales of pay normally do which are within that range or in
other words, which have corresponding maxima and minima. If,
instead of giving that scale, we had given, for example, a scale of Rs. R0
rising by two rupees to Rs. 60, so that that would occupy sixteen years,
we would be giving far less than we are giving now; but there would not
have arisen the same demand for relief because a man hag been a long
time on the top scale of pav—what has been described in some of the
*telegrams I have received as ‘‘this cursed blockade’’. T am trving to
point out that although I recognize that a man steying on a fixed scale
-of pay like this and seeing men all around gotting increments—does feel a
sense of grievance, that sense of grievance is itself based on the fact that
these men have been more generously treated than men in thdse scales
normally are; and of course any question of amalgamation would make the
position much worse; it will mean that in eighteen vears everybody would
again be on a higher maximum, with enormous expense; we would be
paving very nearly half the service what is now the maximum of the
higher grade. T think mv Honourable friend has only to realize that posi-
tion to satisfy himself that the expenditure on the concession that has
been asked for would be enormous. ' -

Mr. Lalchand Navalrai: Mv Houourable friend has failed to give the
reasons for not giving this relief
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The Honourable sn- Andrew Olow: | am giving th
dernand, but 1 am not giving th ’ m giving the causes for thl?
the reasons in fact tell tﬁl:e ?ﬁharewr:;sons why they should be conced:d;

There wuas a reference to something that was done on the G. I P.;

1 have not the details because that was done by the General Manager

without the sanction of the Railway Board but I believe there it was due

ttl‘: anlden1;13651:\1'1 d:!fferent- lreason, it was dué to some incongruity between
e old and the dew scales of pay, but it is a matt i i i

the attention of the Board. P * Which will receive

s

Mr. M. S. Aney: What matter.

The Honourable Sir Andrew Olow: On & section of the G. I. P., on the
information ut present before me, something was done which is a little
difficult to justify and which has naturally reinforced demands from the
N. W. R.,—an example of the effect of that demand for uniformity with

“which I am so often confronted.

I come now to the third reason for the agitation. It is a fact that, as
far us 1 can nscertain, the prospects of the train clerks are very different from
those in the offices. 1 have before me a schedule prepared by the N. W.
Railway giving the different types of clerks and this schedule appears to
show that if you take the train clerks, those men in the categories like
goods clerk, booking clerk, parcel clerk, weigh clerk and so on, there &re
just over a thousand posts in Grade I and 1 think about one hundred
and eleven in Grade 1I, in other words, it is about nine to one, so that a
man’s prospects of promotion from Grade 1I to Grade I are small. On
the other hand, if we take the office clerks and those in the various
Departments and Divisions, there are 1,141 posts in Grade I and 1,064 n
Grade 11, 8o that the number of posts is very nearly 50 : 50 and the
prospects of promotion there are verv much better. 1 suspect that where
clerks graded in the same way and working in different capacities und
places find their prospects so different, that has added to the sense uf
grievance. I must point -out, however, that, while Government try
to give reasonable prospects of promotion to men whenever thev cun they
are not justified in creating posts merelv to provide promotion, which
seems, in part at least, to be the demand here. We have to provide
grades and fix their strength, not according to what the men feel would
give them continuous or reasonably continuous promotion, but accordiug
to the needs of the service: and if we were satisfied that the present
grading did correspond to those needs, 1 should say that the Honourable
Member has failed to make out a case for giving relief. That ir a point
however in regard to which we are not at present satisfied; the General
Manager is conducting an investigation into the point at the moment with
a view to seeing whether there should not be some adjustment between the
grades. I do not want to raise extravagant hopes and so 1 cannot prpwnise
that it will mean any large scale measure of relief. It will certainly not
mean relief on the magnificent scale which would be. achieved if we were
to amalgamate grades and promote everyone to the upper grade. But I
know that Mr. Griffin has the case of these trained clerks, with whom he is
familiar, at heart and under his consideration and I hope that he will
shortly be in a position to place the proposals before us. If he places
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proposals before us, I would b& disposed to give them sympathetic con-
sideration, for 1 do recognise that stagnation at a particular scale of pay,
when most other people keep on rising, does tend to discouragement usnd
consequently to inefficiency.

(Lieut.-Colonel 8ir Henry Gidney rose to speak.)

Mr. President (the Honourable Sir Abdur Rahim): The Honourable
the Railway Member has replied:

Lieut.-Oolonel Sir Henry Gidney: Sir, I want to speak only two or
three words. I won’t be long. I know the time is nearing 5 o’'clock.
The only point I wish to observe is to rebut what has become almost
practice in this House of plucing the community which 1 represent as
being the favoured child of the rnilways to the loss of interests of other
communities. In a measure, I can say that we have got a certain per-
centage of appointments in certain sections of the railway. But Hon-
ourable Members must always remember that, whilst papers show this
favoured position of my community, they forget the all-important fact,
which is the deciding fact, that we have rendered years and years—in
fuct, generations of service and huve by slow process of proving our worth
by long service heen appointed gradually in higher grades of these appoint-
ments. 1f it 18 the envy of other Departments, might 1 assuage their
fenrs, in fact, encourage them, by saving that most of my community
who occupy these favoured appointments or individual appointments are
between the ages of 40 and near superannuation. A few years’ .nore
patient waiting on the part of these detractors will see their hopes fulfilled
in that they would be occupying the positions that the members of my
community have been favoured with todav. So, I ask vou not to be so
critical and not treat my community in the way you do, because we
have got that position by years of service and we retain it as long as we
are fit. When we quit those places, you will have the lion’s share, and
T will look upon those posts as an envious little lamb.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That the demand under the head ‘Railway Board’ be reduced by Rs. 101."”

The motion was negatived.

The Honourable Sir Andrew Olow: Sir, I would like to make a state-

. ment with reference to the figures I read out just now. As regards the

station clerks, the figures in proportion were correct, but the actual

figures were not. The figures for station clerks were 10,087 in Grade 1
and 1,110 in Grade II. In other words, it is 1 to 9 roughly, as I said.

Mr. President (The Honourable Sir Abdur Rahim): It will perhaps suit
the House generally if the European Group discuss their motions

{oinorrow.
(Voices of ‘‘yes”’, “‘yes'’.).

The Assembly then adjourned till Eleven of the Clock on Thursday,
the 27th February, 1941. :
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